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Title: Further discussion on the motion for consideration of the Pension Fund Regulatory and Development Authority Bill,
2011, moved by Shri P. Chidambaram on 3rd September, 2013 (Bill Passed).

 

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Madam, may I continue my speech? ...(Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): The Government has not reacted so far. ...(Interruptions)

SHRI P. CHIDAMBARAM: The hon. Speaker has called me now.

SHRI BASU DEB ACHARIA : The Government has not reacted so far. ...(Interruptions)

SHRI P. CHIDAMBARAM: About what? ...(Interruptions)

अ�य� महोदया : अब आप बठै जाइए  It is a time barred notice.

...(Interruptions)

MADAM SPEAKER: The notice is time-barred. It has come after the time.

â€¦(�यवधान)

 

 

12.15Â½ hrs.

 

At this stage, Shri C.R. Patil and some other hon. Members came and stood on the floor near the Table.

 

MADAM SPEAKER: Now, Shri Chidambaram to continue.

...(Interruptions)

 

SHRI P. CHIDAMBARAM : Madam, may I continue? ...(Interruptions)

MADAM SPEAKER: Yes, please continue.

...(Interruptions)

अ�य� महोदया : अब आप बठै जाइए

...(Interruptions)

MADAM SPEAKER: Nothing else will go in record.

(Interruptions) â€¦*

 

SHRI P. CHIDAMBARAM: Madam, I am continuing my speech.

(iii) The Standing Committee on Finance recommended that it should be mandatory for pension fund managers to
ensure the safety of funds deposited by subscribers in order to provide complete security for their funds. It has
already been provided in the PFRDA Bill, 2011 that the interests of subscribers would be protected by ensuring safety
of the contribution of subscribers and by keeping the operational costs in check....(Interruptions)

(iv) The Standing Committee on Finance recommended permitting withdrawals and repayable advances from the
pension account of the subscriber.  The official amendments provide that withdrawal not exceeding 25% of the



contribution made by subscriber will be permitted from the individual pension account subject to conditions, such as
purpose, frequency and limits as may be specified by regulations by the PFRDA. ...(Interruptions)

( v) The Standing Committee on Finance recommended providing minimum assured/guaranteed returns to the
subscribers of the NPS. The official amendments provide that the subscriber seeking minimum assured returns shall
be allowed to opt for investing his funds in such schemes providing minimum assured returns as may be notified by
the PFRDA. ...(Interruptions)

(vi) The Standing Committee on Finance recommended that at least one-third of the fund managers are selected
from the public sector. It is already provided in the PFRDA Bill, 2011 that at least one of the pension fund managers
shall be from the public sector.  This implies that there is no prohibition in the PFRDA Bill, 2011 that prevents more
than one public sector pension fund managers from being chosen by the PFRDA, if these are selected on a
competitive basis. ...(Interruptions)

(vii) The Standing Committee on Finance recommended establishment of a vibrant Pension Advisory Committee with
direct representation from all major stakeholders to advise PFRDA on suo moto basis even on matters not referred
to it. The official amendments provide that the objects of the Pension Advisory Committee shall be to advise the
authority on matters relating to the making of regulations under Section 51. Further, the Pension Advisory Committee
may advise the Authority on such matters as may be referred to it by the Authority and also on such matters as the
Committee may deem fit. ...(Interruptions)

 

12.17 hrs

At this stage, Shri M.B. Rajesh and some other hon. Members came

and stood on the floor near the Table.

 

Further, the recommendation of the Standing Committee on Finance on PFRDA Bill, 2011 on making NPS a truly
National Pension System is already under implementation as the Government has already launched a co-contributory
pension scheme called "Swavalamban" for unorganized sector workers, where some States are also co-contributing
additional contribution to workers in specified sectors. ...(Interruptions)

It is expected that with the additional amendments to the PFRDA Bill, 2011, the concerns of all stakeholders
including the Standing Committee on Finance would be adequately addressed. ...(Interruptions)

I commend the PFRDA Bill, 2011 for consideration and passing by this august House. ...(Interruptions)

 

 

 

MADAM SPEAKER: Motion moved:

"That the Bill to provide for the establishment of an Authority to promote old age income security by
establishing, developing and regulating pension funds, to protect the interests of subscribers to schemes of
pension funds and for matters connected therewith or incidental thereto be taken into consideration."

 

Now, Shri Nishikant Dubey.

 

श�ी िनिशकांत दबुे (गो�डा): मडैम, हाउस म� पहले ऑड�र तो हो जाए ...(�यवधान)

अ�य� महोदया : बुलाइए  अपने लोग� को वापस बुलाइए  आप बोिलए

â€¦ (�यवधान)



श�ी िनिशकांत दबुे : अ"य# महोदया, म% नेता नह& ह' ं ...(�यवधान) पहले हाउस ऑड�र म� आ जाए वना� हम कैसे बोल�गे?... (�यवधान)

अ�य� महोदया : ठीक है  श+ी संजय िन,पम जी, आप बोिलए

â€¦ (�यवधान)

श�ी संजय िन�पम (मु�बई उ�र): अ"य# महोदया, आदरणीय िव. मंत+ी महोदय आज सदन म� प�शन फंड रेगुलेट+ी डवलपम�ट ऑथो2रटी िबल 2011 लेकर आए
ह% ...(�यवधान) यह 2005 म� जो पीएफआरडीए बना था, प�शन िस3टम को रेगुलेट करने के िलए ...(�यवधान) उसे काननूी अ5लीजामा पहनाने के इरादे से
आदरणीय िव. मंत+ी महोदय इसे लेकर आए ह%, ...... (�यवधान) म% िव. मंत+ी महोदय के इस िबल का हािद�क 3वागत करता ह' ं 6य�िक इस िबल के मा"यम से जो
पो3ट 2रटायरम�ट क7 सम3या होती ह,ै... (�यवधान)) जो हमारे बुजुग� लोग होते ह%, जो सीिनयर िसटीज8स होते ह%, उनके जीवन को एक राहत िमलेगी .......
(�यवधान) हमारे देश म� प�शन के पहले से बह9त सारी 3क75स ह% लेिकन ......... (�यवधान) वे िडफाइ8ड बनेैिफ:स पर आधा2रत 3क75स ह%

2003 म� सरकार ने फैसला िकया िक एक िडफाइ8ड ए6वीिजशन के आधार पर प�शन 3क7म आनी चािहए अथा�त् एक नई प�शन 3क7म को लाग ूिकया
गया  1 जनवरी, 2004 से लेकर 1 जनवरी, 2004 के बाद से स%ट+ल गवन�म�ट म� जो भी नए ए5पलाइज़ ह%, उन कम�चा2रय� के िलए यह नई प�शन 3क7म लाग ूक7
गई  ....... (�यवधान) इसके तहत ऐसा इंतजाम िकया गया ह ैजो प+Aयेक स%ट+ल गवन�म�ट के ए5पलाई के िलए क5पलसरी होगा, इस देश के नाग2रक� के िलए
वोल�टरी होगा  ........ (�यवधान) 2009 म� आिखरकार बजट म� प+3तुत िकया गया िक आम नाग2रक भी इसम� िनयिमत तौर पर शािमल हो सकते ह% और प�शन
3क7म का लाभ उठा सकते ह% ....... (�यवधान)

महोदया, प�शन 6या ह?ै प�शन दरअसल आम आदमी को उस उम+ म� सहारा देती ह ैजब उसके पास सहारे के िलए कोई नह& रहता ........ (�यवधान) म% इस सत+ को
एक ऐितहािसक सत+ मानता ह' ं 6य�िक इस सत+ म� एक साथ तीन बड़े िवधेयक पास ह9ए ह%  पहला िवधेयक पास ह9आ, गरीब लोग, जो भुखमरी के िशकार थे, कुपोषण
के िशकार थे, उनक7 भखू मारने का इंतजाम फूड िस6यो2रटी िबल के मा"यम से ह9आ  ........ (�यवधान) दूसरा इंतजाम ल%ड ए6वीिजशन िबल के मा"यम से ह9आ,
िजसम� इस देश के िकसान� को एक अिधकार िदया गया तािक उनक7 जमीन कोई जसेै-तसेै, अनाप-शनाप या कौड़ी के भाव पर न खरीदे और उनको बेघर या
भिूमहीन न बना दे  यह तीसरा िबल ह ैजो इस देश के बढ़ेू, बुजगI के िलए एक लाठी का काम करेगा, उनको सहारा देगा  ....... (�यवधान) इस िहसाब से यह सत+
ऐितहािसक सत+ माना चािहए  हालांिक तमाम अवधान, िवरोध� और �यवधान� के बावजदू यह ऐसा सत+ िनकला िजसम� हम तीन ऐितहािसक काननू बनाने जा रहे ह%
.......(�यवधान) म% प�शन िबल के मा"यम से, आपके मा"यम से देश को और अपने तमाम सािथय� को बताना चाहता ह' ं िक हमारा देश इस समय सबसे नौजवान
माना जाता है  कहा जाता ह ैिक लगभग 60 से 65 प+ितशत लोग ऐसे ह% िजनक7 उम+ 25 से 35 साल के बीच है  ........ (�यवधान) ) याद रिखए 30 साल बाद
यही नौजवान लोग बुजग� ह�गे और ऐसे बुजगI के िलए आने वाले 30 साल बाद कोई इंतजाम होना चािहए, फुलप+फू इंतजाम होना चािहए और इस िवधेयक म� फुलप+फू
इंतजाम िकया गया है

महोदया, म% दो बात� िबल के संदभ� म� कहना चाहता ह' ं  एनपीएस को रेगुलेट करने के JिKकोण से यह िबल लाया गया है  एनपीएस ही 6य�? हमारे देश म� पहले से
ईपीएफओ के मा"यम से तमाम अलग-अलग प�शन फंड ह%  उसके िलए अलग-अलग कायदे ह%  ...... (�यवधान) म% चाह' ंगा िक सरकार धीरे-धीरे िजतनी भी प�शन
3क75स ह%, उन सबको पीएफआरडीए के तहत लेकर आए  मुझे मालमू ह ैिक जो पहले क7 प�शन 3क75स ह%, वे िडफाइ8ड बेिनिफट पर आधा2रत ह% लेिकन दूसरी
प�शन 3क75स, जो अभी शु, होरही ह%, ये िडफाइ8ड कंट+ीNयटूरी से ह% यानी कंट+ीNयटूरी ही मानी जाती ह%  ...... (�यवधान) म% िफर भी कहना चाह' ंगा िक धीरे-धीरे
तमाम प�शन 3क75स को इसके साथ लाया जाए  इस िबल म� महAवपणू� बात यह ह ैिक सभी प�शनधारक� का एक इंिडिवजुअल एकाउंट खोलने, चलाने, ह%डल करने
का अिधकार िमला है  इस एकाउंट के मा"यम से प�शनधारक� को पता चलेगा िक उनके एकाउंट म� िकतने पसेै ह%  ...... (�यवधान) 3ट%िडंग कमेटी ने सुझाव िदए,
उन सारे सुझाव� को मानने के बाद एक सुझाव नह& माना गया ह ैऔर वह यह ह ैिक इस एकाउंट से अगर कोई एकाउंट होOडर िवड+ॉ करे और उस िवड+ावल को बाद म�
इ8वे3ट करना चाहे तो उसे आपने एलाऊ नह& िकया है  ...... (�यवधान) मेरा िनवेदन ह ैिक आपने लोअर िवड+ावल का प+ोवीजन एक एकाउंट म� रखा है  मेरे Rयाल
से चSैटर 5 या 6 म� कहा ह ैिक एक दूसरा एकांउट भी खोला जा सकता है  आप दूसरे एकाउंट म� िवड+ावल एलाऊ कर रहे ह%, मुझे लगता ह ैिक दो एकाउंट क7
�यव3था नह& होनी चािहए, एक एकाउंट ही पया�T है  ...... (�यवधान) इस बारे म� सरकार अपनी भिूमका 3पK करे तो बेहतर होगा

महोदया, प�शन िवधेयक म� और भी बह9त सी चीज� ह%  खास तौर से प�शन फंड रेगुलेटरी अथा2रटी कैसे काम करेगी, उसके 6या अिधकार ह�गे, उसके 6या
दाियAव ह�गे, कैसे प�शनधारक� के िहत� क7 र#ा करेगी, म% इस संबंध म� सहमत ह' ं ...... (�यवधान) ये प+ोवीजन बह9त अUछे ह%, सRत प+ोवीजन ह%  इन प+ोवीजन� के
मा"यम से िनिWत तौर पर प�शनधारक� का भला होगा  लेिकन आपने इस प�शन 3क7म के तहत एक �यव3था क7 ह ैिक कोई भी प�शनधारक अपने एकाउंट का कुछ
िह3सा इि6वटी माकX ट या डेट माकX ट म� डाल सकता है  दस परस�ट या परस�ट क7 आप िलिमट तय कर रहे ह%  म% समझता ह' ँ िक यह ठीक ह,ै लेिकन कभी भी अगर
आपने इि6वटी माकX ट म� प�शनधारक� के पसेै डाले तो रैZयुलटर� के बीच कलशै होने लगेगा  रैZयुलेटर� के बीच 6लशै कैसे होता ह?ै आपको याद होगा, जब यिूलप
आया था, जो िक इं[योर� स स6ैटर का एक प+ोड6ट ह ैऔर जब यिूलप के मा"यम से इि6वटी और डेट माकX ट म� इ8वे3टम�ट होने लगा, तो सेबी ने एक ऑNजे6शन िलया
था िक हम भी इसके रैZयुलेटर हो सकते ह%  आज भी आईआरडीए और सेबी के बीच का िववाद खAम नह& ह9आ है  मुझे डर ह ैिक अगर एनपीएस का एक िह3सा
इि6वटी माकX ट म� जाएगा ...(�यवधान) तो यक7नन आने वाले िदन� म� सेबी और ...(�यवधान) प�शन रैZयुलेट+ी अथॉ2रटी के बीच, दोन� रैZयुलेर� के बीच एक 6लशै
हो सकता है  ...(�यवधान) इस संघष� को, इस कॉि8\ल6ट को रोकने का इंतजाम होना चािहए

आिखरी बात, वष� 2003-04 म� एनपीएस शु] ह9आ था ...(�यवधान) लेिकन आज तक िसफ�  52 लाख लोग एनपीएस के एकाउंट धारक बने ह%  यह बह9त धीमी
गित से चल रहा है  मुझे लगता ह ैिक सरकार एनपीएस का ^यादा से ^यादा प+चार करे और सरकारी अिधका2रय� और कम�चा2रय� के अित2र_ आम लोग� को एक
कंपOसरी प�शन 3क7म म� शािमल होने के िलए प+मोट करे, एनकरेज करे  इससे कह& न कह& हमारे देश क7 सव�सामा8य जनता का, जो सीिनयर िसटीजन क7 एज
ह,ै वह सुरि#त होगी  आिखर म�, ओOड प�शन 3क7म हमारे देश म� ह ैऔर वह बीपीएल वगरैह क7 कैटेगरी के तहत आता है  ...(�यवधान)

 

 

हालांिक यह इस िबल का िह3सा नह& है  म% इस मौके का लाभ उठाते ह9ए, आपके मा"यम से सरकार से मांग क]ंगा िक ओOड एज प�शन 3क7म को यनूीवस�ल िकया



जाए और इस देश के सभी नाग2रक� के िलए इस 3क7म को लाग ूिकया जाए  मुझे अंदाज ह ैिक इस पर जो कमेटी बनी, उसने बताया िक तीस हजार करोड़ ]पए
का प+ित वष� खच� आएगा  िफर भी तीस हजार करोड़ ]पए सरकार को देने के िलए तयैार रहना चािहए, 6य�िक हमारे देश के 11 परस�ट सीिनयर िसटीजंस क7
िज़ंदगी क7 िहफ़ाज़त का प+a है  ...(�यवधान) सभी प+कार के सीिनयर िसटीजंस क7 िहफाजत करने के िलए एक यनूीवस�ल ओOड एज प�शन 3क7म लाग ूकरनी
चािहए  ऐसा म% आपसे िनवेदन करता ह' ँ  इस अUछे िवधेयक को प+3तुत करने के िलए सरकार और िव. मंत+ी को बह9त-बह9त बधाई देता ह' ँ  ...(�यवधान)

 

PROF. SAUGATA ROY (DUM DUM): Madam, on behalf of our party we oppose the Pension Fund Regulatory and
Development Authority Bill. ...(Interruptions)

Madam, since before Independence the main attraction of a government job either in the Central or the State Government
was that it ensured a pension which people get till the end of their life. And in Central Government, the spouse could also
have the pension money till the end of his or her life. ...(Interruptions)

This Government, in 2004 started a new pension system. What was the new pension system? The new pension system
said that people could invest in a pension fund and there could be several pension funds in the country of which one would
be a Government company. ...(Interruptions)

This Bill has been pending since 2005. It was sent to the Standing Committee and the Standing Committee sent it
back. The Government again brought amendments to the Bill in 2009, but so far the Bill was not passed. ...(Interruptions)

12.30 hrs

At this stage, Dr. Ram Chandra Dome, Shri P. Lingam

and some other hon. Members went back to their seats.

 

 

PROF. SAUGATA ROY :  It is all right if the Finance Minister opens a Pension Fund for the people who are not Central or
State Government employees. Let the people in the unorganised sector, those working in the private companies invest or
contribute in a pension fund and then you do what you want to do with it. You play the market. But as far as the
Government employees are concerned, their security should be ensured and the Government should only invest in the
Government security.  Maybe the return will be less but let them at least be given a social security for the future. â€¦
(Interruptions)

What has the Minister done? He has gone ahead. He is setting up a Pension Fund Regulation and Development
Authority. It will have a Chairman; it will have Members. It will have powers to impose service charges. It will have power
to impose penalties. It will also have the option of investing in the stock market, in the share market. Now, basically if you
play share market with people's social security money, it is subject to market risks. When somebody invests in a mutual
fund, it is always written that the mutual fund is subject to market risks. So, you are subjecting the social security
component to the market risk. This is an idea to bring more money, the savings of people, into the market so that the share
market can move. â€¦ (Interruptions)

I know that the option is there. If somebody wants, it is an individual based pension fund. So, if the subscriber wants
he can decide that he shall only invest in Government securities. That freedom is given to him but what the pension funds
will do is they will lure the people with greater returns and let them invest in pension fund where the return will be high. If
the market crashes, like it does in America, what happens to the future of this scheme? â€¦ (Interruptions)

After having set up a pension fund the Minister has set up an elaborate structure. I have nothing to say. If the Government
insists it will lead this elaborate structure. It has also set up Advisory Committees on the pension funds. It has also allowed
a 'person in place' point. Even bank branches will be able to collect deposits in the Pension Fund. I had said earlier that this
pension fund idea takes away the concept of assured future for Government employees and that is why we are opposing
this Bill....(Interruptions)

In an amendment the Finance Minister is allowing 26 per cent FDI into the pension fund. Madam, it is not clear to me as to
what skill is required in investing money of the pension fund. Why do you want the foreign companies to come into our
Pension Fund area and what benefit does it have? On the one hand the Bill says that you cannot invest pension fund abroad
and on the other you say that you can have FDI. We oppose FDI up to 26 per cent in pension money. ...(Interruptions) We



have urged the Finance Minister to have a pension fund for non-Government employees but please assure ...(Interruptions)

MADAM SPEAKER: Thank you so much. Please conclude now. Please take your seat.

PROF. SAUGATA ROY : Please assure the future of Central and State Government employees instead of creating a huge
mechanism to promote your pension fund and bring poor man's savings into the market...(Interruptions)

MADAM SPEAKER: Please conclude.

PROF. SAUGATA ROY: Madam, the House must be in order.  We have spoken in this din but the Bill should not be passed in
a din. That is our point. Let there be order.  Such an important Bill affecting the lives and future of millions of people should
not be passed in a din, without proper discussion in the House and without discussion on the various amendments which
the Members of this House have put forward...(Interruptions)

 

 

श�ी शलै#ेद� कुमार (कौशा�बी): माननीय अ"य# जी, आपने मुझे प%शन िनिध िविनयामक और िवकास प+ािधकरण िवधेयक, 2011 पर बोलने का मौका िदया,
इसके िलए म% आपका आभार �य_ करता ह' ँ  म% जब इस िबल के बारे म� पढ़ रहा था, तो मुझे याद ह,ै हमारे िमत+ व2रb सहयोगी यशव8त िस8हा जी ने भी 3टिै8डंग
कमेटी म� प+बल तरीके से सं3तुित क7 ह ैिक िनिWत मात+ा म� प%शन क7 गारंटी सबको होनी चािहए  इस िबल से ऐसा लग रहा ह ैिक प%शन के लाभािथ�य� को िनिWत
मात+ा म� प%शन िमलने क7 �यव3था नह& है  िजस प+कार से सरकार यह िबल लेकर आई ह,ै के8द+ सरकार ने 8य ूप%शन 3क7म म� बदलाव का फैसला िलया है  जहाँ
तक देखा जाए, परेू देश म� आज करीब 27 लाख कम�चारी ह% जो एन.पी.एस. के दायरे म� आएँगे  दो लाख से कम धनरािश हो तो वह प%शनधारी इसको नह& िनकाल
सकता ह ैजबिक एन.पी.एस. छोड़ने का िवकOप उसे चुनना होगा  आज एन.पी.एस. के तहत 60 वष� या इससे भी कम उम+ म� योजना से बाहर होने क7 इजाज़त
होगी, यह इस िबल म� है  अगर देखा जाए तो प%शन अिधकार के ]प म� लाग ूहोना चािहए  प%शन का हक एक तरीके से सबको होना चािहए  भारत के मुकाबले
दुिनया म� कई ऐसे छोटे और मझोले देश ह% जो भारत से cयादा प%शन देते ह%  भारतवष� म� अगर देखा जाए तो केवल तीस ,पये ही बुज़ुगI के िलए प%शन क7 �यव3था
क7 गई है  अभी हाल म� ही परेू देश के 3000 बुज़ुगI ने जंतर मंतर पर इकdा होकर धरना-प+दश�न िकया िजसम� अपने प%शन के अिधकार क7 बात उ8ह�ने कही है
हमारे तमाम सािथय� ने हमेशा इस बात को उठाया ह ैिक आज परेू देश म� जो असंगिठत #ेत+ के मज़दूर ह%, उनक7 हालत बह9त खराब है

महोदया, अभी हमने खाe सुर#ा िबल इस सदन म� पास िकया  अगर देखा जाए तो खाe सुर#ा िबल म� बुज़ुगI के िलए राशन देने क7 �यव3था बह9त कम क7 गई
है  जो ज़]रतमंद लोग ह%, उनको पया�T मात+ा म� नह& िमल पा रहा है  भारत म� आज भी सभी ज़]रतमंद लोग� को प%शन नह& िमलती, केवल 25 फ7सदी लोग� के
िलए प%शन क7 �यव3था क7 गई ह,ै वह भी छः-छः महीने म� िमलती है  अगर अचानक उनको ज़]रत पड़ जाए तो वह �यव3था नह& हो पाती है  यहाँ तक िक उन
बुज़ुगI को इतनी कम प%शन म� गुज़र-बसर करना बह9त मुि[कल हो रहा है  एक बुज़ुग� को जो प%शन िमलती ह,ै हमारे यहाँ यह �यव3था ह ैिक अगर दूसरा कोई
प%शनर मरता ह,ै तब नई प%शन 3क7म लाग ूहोती है  सरकार 6या करती ह ैिक जो बीपीएल ह%, उ8ह& को देगी और उनके बेटे को नह& देगी  इसिलए इस प+कार के
काननू बनाएँ िक िजसम� एपीएल, बीपीएल या उनके कमाने वाले बेटे को उस दायरे से बाहर िकया जाए  प%शन के िलए जो तमाम बुज़ुगI ने जंतर-मंतर पर धरना
प+दश�न िकया था, उन लोग� क7 अपनी कुछ मांग ह ैिक साव�भौिमक बुज़ुग� प%शन प+णाली तAकाल बनाई जाए  प+ितमाह िमलने वाली प%शन करीब 2500 से 3000
होनी चािहए  प%शन योZय �यि_ को अिधकार के ]प म� िदया जाए  प%शन क7 समी#ा हर दो माह या तीन वषI म� होनी चािहए  छः माह म� महंगाई के िहसाब से
प%शन म� बढ़ोतरी क7 �यव3था होनी चािहए  दूसरी बात यह ह ै िक प%शन म� पात+ता क7 उम+ पु,ष� के िलए 55 वष� और मिहलाओ ंके िलए 50 वष� रखी गई है
...(�यवधान)

अ�य� महोदया : समाT क7िजए

श�ी शलै#ेद� कुमार : उ8ह�ने यह भी मांग क7 ह ैिक आिदवासी, िक8नर, देह �यापार क7 िशकार मिहलाओ ंऔर िवकलांग� के िलए भी प%शन क7 पात+ता उम+ को 45
वष� िकया जाए  ...... (�यवधान)

अ�य� महोदया : आपक7 बात आ गयी है

â€¦(�यवधान)

श�ी शलै#ेद� कुमार : तीसरी बात, नये कम�चा2रय� को इस िबल से बह9त नुकसान हो रहा है  8य ूप�शन 3क7म म� खािमयां ह%, उसम� केवल सरकारी कमg ही आते ह%
देश भर म� 95 परस�ट ऐसे नाग2रक ह%, जो इस �यव3था से बाहर हो गए ह%  म% आपके मा"यम से मांग करता ह' ं और अपने दल क7 तरफ से इस प�शन िबल का िवरोध
करते ह9ए अपनी बात समाT करता ह' ं

 

SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): Madam Speaker, thank you for allowing me to speak on this very important
subject of pension. ...(Interruptions) When this Pension Fund Regulatory and Development Authority Bill was introduced in
the last Lok Sabha, we had opposed the Bill on the account that the pension fund should not be invested in private sector,
and it should not be invested in private securities. â€¦ (Interruptions)



Now, one more dangerous feature has been added in the Bill by way of an amendment. ...(Interruptions) Now, 26 per cent
of FDI is allowed from the pension fund. ...(Interruptions) The Government has not taken our views very seriously
...(Interruptions) You know how the stock market fluctuates. Today, you know how the NIFTY is oscillating. You know how
much the NIFTY has come down. ...(Interruptions) You know about the market fluctuations. ...(Interruptions) In this
period, if the pension fund is allowed to be invested in the public issues, then the Government's burden will increase.
...(Interruptions) The Government, in fact, has to bear more from their exchequer. ...( Interruptions) Why should the
Government invest the fund in the market? ...(Interruptions) We have opposed this even when this Bill was introduced
during the last Lok Sabha. ...(Interruptions)

Now, there are many other issues concerning the pensioners. ...(Interruptions) Under the Family Pension Scheme, I have
seen pensioners drawing pension as low as Rs. 10 or Rs. 15. ...(Interruptions) Even an old-age pensioner draws a pension
of Rs. 1,000, whereas a person who has served the public sector undertaking or who has served the Government is drawing
a pension as low as Rs. 100 or Rs. 200. ...(Interruptions) The Government should do something about that.
...(Interruptions)

In the banking sector there is a problem. ...(Interruptions) The All India Bank Employees Association has planned to go on

hunger strike on 20th of this month. ...(Interruptions) There are instances where the management has failed to uphold the
understanding reached with the trade unions. ...(Interruptions) So, there are various other issues regarding pension.
...(Interruptions) In this condition, the Government trying to invest pension funds in the private sector will not do any good
to the pensioners themselves. ...(Interruptions) They will be affected. ...(Interruptions)

So, my request is that the hon. Minister should immediately withdraw this clause that allows investment of pension
funds in private securities. â€¦ (Interruptions) It should be only on public securities. ...(Interruptions) So, I would request
the hon. Minister not to invest the pension funds in the private securities and do not allow FDI in the pension scheme.
...(Interruptions)

With these words, I thank you Madam.

MADAM SPEAKER: Shri A. Sampath.

SHRI A. SAMPATH (ATTINGAL): Madam Speaker, on my behalf, my leader Shri Basu Deb Acharia may please be allowed to
speak.

...(Interruptions)

MADAM SPEAKER: Shri A. Sampath to speak now.

...(Interruptions)

SHRI A. SAMPATH : Madam Speaker, Shri Basu Deb Acharia will speak on this Bill....(Interruptions)

MADAM SPEAKER: Shri Basu Deb Acharia, do you want to speak?

...(Interruptions)

SHRI BASU DEB ACHARIA : Madam Speaker, I rise to oppose this Bill. ...(Interruptions) Madam, please bring the House to
order....(Interruptions)

MADAM SPEAKER: Hon. Members, please go back to your seats and bring the House to order.

...(Interruptions)

MADAM SPEAKER: Hon. Members, do not do that.

...(Interruptions)

अ�य� महोदया : इस तरह न िचOलाएं

...(Interruptions)

MADAM SPEAKER: That is very wrong. Do not insult the Chair.

...(Interruptions)



MADAM SPEAKER: Do not insult the Chair. Do not do that.

...(Interruptions)

अ�य� महोदया : इस 3थान का अपमान न कर�  इस तरह न बोल�  हमारी परूी कोिशश ह ैिक हम हाउस चलाएं और उस म� अगर आप लोग हम� सहयोग दे द�गे तो
बह9त अUछा रहेगा

...... (�यवधान)

अ�य� महोदया : आप उनसे बात क7िजए

...... (�यवधान)

MADAM SPEAKER: Please go back to your seats. Please do not do these things.

...(Interruptions)

अ�य� महोदया : आप लोग� को केवल नाराज़ होना आता ह,ै चीखना और िचOलाना आता है

...... (�यवधान)

अ�य� महोदया : आप लोग� को केवल हम पर गु3सा होना आता है

...... (�यवधान)

MADAM SPEAKER: Do what you like.

...(Interruptions)

MADAM SPEAKER: Yes, you do what you like.

...(Interruptions)

MADAM SPEAKER: Yes, you can do what you like. If you want to get angry with the Chair, you get angry with the chair. If
you want to insult the Chair, you can insult the Chair!

...(Interruptions)

 

 

 

 

 

SHRI YASHWANT SINHA (HAZARIBAGH): Madam, this is no way to run the House. I want to say this
much....(Interruptions)

MADAM SPEAKER: Nothing will go on record.

(Interruptions) â€¦*

MADAM SPEAKER: The House stands adjourned to meet again at 2.00 p.m.

12.50 hrs

The Lok Sabha then adjourned till Fourteen of the Clock.

14.00 hrs.

The Lok Sabha re-assembled at Fourteen of the Clock.



(Mr. Deputy Speaker in the Chair)

 

उपा�य� महोदय : श+ी बसुदेव आचाय�

â€¦(�यवधान)

14.0 Â½ hrs.

 

At this stage, Shri Ganesh Singh and some other hon. Members came and stood on the floor near the Table.

 

SHRI BASU DEB ACHARIA (BANKURA): Mr. Deputy Speaker, Sir, unless you bring the House to order, I cannot speak.
...(Interruptions) Please bring the House to order first. ...(Interruptions)

उपा�य� महोदय : आप बोिलए

â€¦(�यवधान)

उपा�य� महोदय : कृपया बठै जाइए

â€¦(�यवधान)

MR. DEPUTY-SPEAKER: The House stands adjourned to meet again at 2.30 p.m.

14.01 hrs

The Lok Sabha then adjourned till Thirty Minutes past Fourteen of the Clock.

 

SHRI BASU DEB ACHARIA (BANKURA): Mr. Chairman, Sir, I rise to oppose the Pension Fund Regulatory and Development
Authority Bill. The UPA Government was trying to provide statutory backing to what has been implemented from 1.1.2004
and an Authority has also been created. Where is the necessity for bringing a Bill for an Authority? Where is the necessity
to change from defined return to defined contribution?

Since the time, the Government adopted new liberal economic policy in 1991, we have been observing that one after
another, reforms and measures had been taken in the past. The Government's share in the nationalized banks has been
reduced.

Our public sector companies are being disinvested, privatised. FDI has been allowed in insurance sector to the extent of 26
per cent, and there is a reform in pension system. Prime Minister, while making a statement on the economic situation or
the falling value of rupee, pointed out in this House that certain difficult reform measures are now required to be taken and
one such measure was reforms in pension system.

I am surprised, though I should not be, that many of the economic policies being adopted by this Government are on being
directed by the United States of America. What is the interest of the United States of America that they are pressuring our
Government to change or reform our pension system? What is the interest of the World Bank and the International
Monetary Fund? In 2001 itself the International Monetary Fund recommended that there should be a change in our pension
system.

We know that the country is facing an economic crisis and this crisis is of Government's own making. Because of the
policies that this Government has been pursuing, today the country is confronted with this crisis. But in order to overcome
the crisis, should the burden on common man be increased? In order to overcome the crisis, should the social security
available to workers and employees of our country be reduced? To overcome this crisis, should contractorisation or
outsourcing be resorted to?



We have seen in 2007-08 and 2008-09, the two years of global economic melt. At that time in UPA-I when Mr.
Chidambaram was the Finance Minister he made a statement here that our country will be insulated from the global
economic crisis, global economic meltdown. But subsequently what we found was that Rs.1,86,000 crore were paid for a
bailout package. This bailout package was meant for whom? This bailout package was utilised for what purposes? It is
utilised to clear their balance sheet.

And during these two years we have seen the International Labour Organisation Report that more than 35,00,000
have lost their jobs in our country. More than three lakh workers in diamond cutting and polishing industry in Surat lost their
jobs. So, workers have lost their jobs, unemployment is growing. Therefore, here is a job-loss growth, not job-less growth.

In order to overcome this crisis, certain measures which appear to be anti-worker and anti-employee had to be taken
by the Government and they are being taken. This measure is changed in the pension system of our country. The existing
pension system, pay as you go, was initiated long back, when we were not independent.

MR. CHAIRMAN : Please wind up − you have taken seven minutes.

SHRI BASU DEB ACHARIA : I have just started.

MR. CHAIRMAN: You might have just started speaking on the Bill, but you have taken time − more than seven minutes.

SHRI BASU DEB ACHARIA : Let me speak.

It was initiated, when we were not independent. Pension was not a charity. We have seen one Pay Commission after
another − from the first to the sixth. In regard to pension, all the six Pay Commissions have uniformly recommended or
stated that pension is an inalienable right of the employees and workers of this country. So, this is not a charity. You are
now taking away this right. With these measures, हमारे देश के मज़दूर� और कम�चा2रय� को जो अिधकार िदया गया, वह अिधकार छीना जा रहा है

MR. CHAIRMAN: You have exceeded your time.

SHRI BASU DEB ACHARIA : I am addressing you.

What has been done is that there will not be both implicit and explicit assured benefits because it will depend upon the
market conditions. In clause 20 of the Bill, it has been stated that there shall not be any implicit or explicit assurance of
benefits except market based mechanism, to be purchased by subscriber. We would move an amendment to this. I do not
know how the BJP is satisfied with this; it has no assurance or no assured return; in spite of that, I do not know how they
are satisfied and how they have decided to support this Bill.

What will happen and what will be the risk? If there is a major market shock, the subscriber to the new pension scheme
may end with no ability to purchase annuity.

He will have to purchase annuity; there are a number of schemes and the employee will have to choose one of those
schemes. Since annuity is and cannot be cost-indexed, the real worth of annuity might fall, depending upon the inflationary
pressure on the economy. The Minister may reply to this point.

The subscriber, as I have said, is to make a choice of investment portfolio; and the civil servants being mostly uninformed,
the Group-D employees, about finance and investment-related schemes, they might end up in making wrong choices which
would eventually rob him off the old-age pension. Subscriber has per force to contribute to the choices of investment
manager whose priority depends on how much profit he could make through investment of the huge corpus of pension fund
in volatile markets. What is being done, Mr. Chairman? Ten per cent is being  deducted from the salary of the employees
who have joined after 1.1.2004. The Government is contributing another ten per cent. A fund has been created. That fund
has been handed over to fund manager. Except one, all the fund managers belong to corporate houses. A huge corpus fund
consisting of employees share and the Government's contribution will be handed over to the corporate houses. That means
public money will be utilised for private purposes.

There will be two categories of employees. One category of employees will continue to enjoy defined contribution and
defined benefit. They will get an assured income. There will be another category of employees, ten per cent of whose
salary has been deducted, will be deposited, but the Government will not be able to tell how much pension he will get after
his retirement. When we used to extend our support to the UPA I Government, I asked this question several times to the
then Minister of Finance, Shri P. Chidambaram as to how much an employee will get after his retirement. He was not able
to tell as it depends on the conditions of the market. ...(Interruptions)



If the market falls, the employees will lose everything. Why are we bringing this Bill? Why are such measures being taken
by this Government? A large number of employees are there. There are more than one crore of Central Government, State
Government, bank employees and others. Why are you creating two categories of employees now? It is violative of the
Constitution. It violates article 14, Right to Equality. This Bill violates article 14 of the Constitution, Right to Equality, by
creating two classes of employees. By whose direction and by whose intent is it being done?...(Interruptions)

He has stated that most of the recommendations of the Standing Committee have been accepted except one. Which one?
It is the most important recommendation. The Committee in its Report said: "The Committee, therefore, desire that the
Government must devise a mechanism to enable subscribers to be ensured of such minimum assured guaranteed returns of
their pension so that they are not put to any disadvantage vis-Ã -vis other pensioners." So, they are being put in a
disadvantageous position vis-Ã -vis other pensioners.

Sir, there has been a historic strike for two days. The entire working class, all the 11 trade unions joined together and

called a strike for two days on the 20th and 21st February, 2013. The demand of the entire working class, all the trade
unions from the INTUC to the BMS was that the Government should withdraw the New Pension Scheme because this is a
discrimination against a large section of employees and workers. This deprives the workers and the employees of the
benefit of pension. What will happen after their retirement? Pension is not a charity. The Committee which was appointed
by the Sixth Pay Commission observed this....(Interruptions)

MR. CHAIRMAN : Shri Basu Deb Acharia, please take your seat now.

SHRI BASU DEB ACHARIA: That Committee has observed this and one of the reasons was this.

MR. CHAIRMAN: I shall be calling the next speaker. You may take your seat.

SHRI BASU DEB ACHARIA : One of the reasons for which the New Pension Scheme has been introduced is to reduce the
outflow of money. But the observation made by the Committee appointed by the Sixth Pay Commission is that the
Contributory Pension Scheme would, in effect, increase for a period spanning from the next 34 years from the existing
Rs.14,284 crore to Rs.57,088 crore! If we go by the New Pension Scheme, the outflow of money will be more than the
existing one. So, I demand that the Government should not press for the passage of this Bill. This is against the workers
and the employees of the country. This is an anti-labour and anti-employees Bill. So, the Government should restore the
earlier system which is there in our country "Defined contribution with defined returns." If there is no defined return, how
much benefit, how much pension will the employees and workers get? It will depend upon the market conditions. The
market will determine how much benefit the employees and workers will get after retirement. There will be no scope for
family pension if an employee dies. There is no scope for gratuity also.

As this is an anti-worker, anti-employee Bill, we oppose it. I appeal to the entire Opposition including the Members from
the Treasury Benches to oppose this anti-labour, anti-worker measure of this Government.

MR. CHAIRMAN: Hon. Members, please be aware of the time allotted to each Party. It was a very good speech but the
time allotted to Shri Basu Deb Acharia's party is 5 minutes whereas you have taken 22 minutes. The observation from the
Chair is interpreted as interruption. That is why I am making this clear. Please be aware of the time allotted to the various
Parties.

श�ी िनिशकांत दबुे (गो�डा): सभापित जी, म% अपनी नेता माननीय सुषमा 3वराज जी का आभारी ह' ँ िक उ8ह�ने इस िबल पर मुझे बोलने का मौका िदया  म% बोलना
भी चाहता था  संयोग यह ह9आ िक माननीय सुषमा 3वराज जी ने जब कहा िक पाटg क7 तरफ से इस िबल पर बोलना ह ैतो मेरे िलए यह एक सुखद अनुभिूत ह ै
िजस बयान का िजक+ माननीय बसुदेव आचाय� जी कर रहे थे, म%ने सोचा िक वह& से शु] क]ं, 6य�िक इस सदन म� प+धान मंत+ी जी का जो बयान ह,ै वे कहते ह% -

The Prime Minister said, and I quote:

 

"Madam, Speaker, the easy reforms of the past have been done. We have the more difficult reforms to do such as
reduction of subsidies, insurance and pension sector reforms, eliminating bureaucratic red tape and implementing
Goods and Services Tax. These are not low hanging fruit and they need active political consensus." 

 

इसका मतलब यह ह ैिक जो प�शन 2रफा5स� ह%, वे इस सरकार एवं देश के िलए एक िडिफकOट 2रफा5स� ह%, जोिक इस सदन म� िदखाई दे रहा है  तणृमूल कांग+से
इसका िवरोध कर रही ह,ै बसुदेव आचाय� साहब इसका िवरोध कर रहे ह% और गु,दास बाब ूिवरोध कर रहे ह%  लेिकन हमारी पाटg इसको सपोट� कर रही ह ैऔर सपोट�



इसिलए कर रही ह ैिक देश आज क+ाइसेस म� है  क+ाइसेस म� कैसे ह,ै 1991 से भी ^यादा बड़ा क+ाइसेस है  म% इसको कह सकता ह' ं िक इस देश म� कुछ ऐसे मुiे आए,
जसेै 15 अग3त, 1947 को यह देश 3वतंत+ ह9आ  उसके बाद जो इकोनोिमक पॉिलसी थी, जब आपने उसको मई, 1991 म� प+धानमंत+ी, मनमोहन िसंह जी ने बदला
1994 म� जब हमने डंकेल ड+ा\ट पर िसगनेचर िकए, उससे जो देश िडिट2रयोरेट ह9आ, उससे जो िसचुएशन खराब ह9ई ह,ै उसक7 प2रिणित ह ैिक आज देश इस तरह
के क+ाइसेस से जझू रहा ह,ै िजसम� प�शन 2रफा5स� क7 सबसे बड़ी आव[यकता है  1991 से ^यादा बड़ा क+ाइसेस कैसे ह,ै वह क+ाइसेस इसिलए ह ैिक 1991 म� हमारा
जो शोट�-टम� लोन था, वह मात+ दस परस%ट था और आज इस देश का शोट�-टम� लोन 25 परस%ट है  उसके बाद भी हम कह रहे ह% िक यह देश क+ाइसेस म� नह& है  िव.
मंत+ी जी हमारी बात से सहमत नह& ह%  म% इितहास के प8न� पर जा रहा था - 67-68 और इसी कांग+से का  कांग+से विकj ग कमेटी का म% देख रहा था, कांग+से विकj ग
कमेटी म� लड़ाई शु] ह9ई, िजसम� कांग+से अलग हो गई, इंिदरा जी अलग हो गई,ं पाटg लेकर  ठीक इसी प+कार का क+ाइसेस था  क+ाइसेस यह था िक अमे2रका से
हमको गेह' ं आयात करना था  क+ाइसेस यह था िक हमने ,पए का िडवेOयएूशन कर िदया था  िजतना ,पए का िडवेOयएूशन आज ह9आ ह,ै उसी तरह से 1967-68
म� जब इंिदरा जी जॉनसन से िमलने के िलए अमे2रका गई थ& तो उस व_ एक डॉलर क7 क7मत 4 ,पए 75 पसेै थी  इंिदरा जी जब अमे2रका से लौट कर आई थ&
तो उ8ह�ने दो एग+ीम�ट िकए - एक तो गेह' ं आयात िकया जाएगा और दूसरा, उ8ह�ने जो डॉलर 4 ,पए 75 पसेै का था, उसको उ8ह�ने 6 ,पए 75 पसेै कर िदया था
लगभग तीस परस%ट का िडवेOयएूशन ह9आ था  उस क+ाइसेस से िनकलने के िलए इंिदरा जी ने जो सुझाव िदए, जो चीज� क&, उ8ह�ने ब%क� का नेशनलाइजेशन कर
िदया था  कोल म� बह9त बड़ा 3केम था, तो कोल स6ैटर और माइिनंग स6ैटर का नेशनलाइजेशन ह9आ था

आज जब म% इस सारी िसचुएशन को देख रहा ह' ं तो म% पा रहा ह' ं िक ठीक देश उसी जगह पर ह ैऔर कह& 1975 क7 तरह इस देश म� इमजkसी लगाने क7
आव[यकता पड़ जाए तो मुझे बड़ा आWय� नह& होगा  म% यह समझूगंा, 6य�िक आप नेशनालाइ^ड कर नह& सकते  वह िसचुएशन खAम ह9ई, जब आप ब%क� का
नेशनलाइजेशन करने लगे  िजस तरह क7 बात� सारे व_ा कर रहे थे िक ब%क का एनपीए बढ़ रहा है  िनिWत तौर पर ब%क का एनपीए बढ़ रहा है  ब%क� को कंट+ोल
करने क7 ि3थित म� नह& ह%  िजस तरह से क+े िडट रेिटगं एज�सी, आपका जसेै जे.पी. मोग�न, नोमुरा और एचएसबीसी, क+े िडट रेिटगं एज�सी ने कहा ह ैिक आपका जो
अगला जीडीपी ग+ोथ ह,ै वह 4.1, 4.2 से ^यादा नह& होने वाला ह ैतो ये 120 करोड़ क7 पापुलेशन म� आप 6या कर� गे? इस तरह से जो कोल 3केम चला ह,ै 1967-
68 क7 यिद बात देख�, नेशनलाइजेशन क7 बात देख�गे तो ठीक इसी तरह क7 िसचुएशन थी  6या यह देश 1967-68 या 1991 क7 तरह जा रहा ह?ै ये बताने के
िलए कांग+से सरकार को तयैार होना चािहए  बड़ा गु3सा आता ह,ै जब प+धान मंत+ी जी के बारे म� अमया�िदत शNद� का इस पािल�याम�ट म� उपयोग िकया जाता है  म%
प+धान मंत+ी जी क7 बात से सहमत ह' ं, प+धान मंत+ी जी के ऊपर इस तरह से असंसदीय भाषा का प+योग िकसी को करने का अिधकार नह& है  म% कभी-कभी अपनी
पाटg से भी ]K होता ह' ं, लेिकन जब म% देखता ह' ं िक िजस िवभाग के आप मंत+ी हो, आप ही क7 सीबीआई ने, आप ही के मंत+ी ह% दासरी नारायण राव, बरगोिडया
साहब, हमने नह&, आपक7 सीबीआई ने िमिन3टर ऑफ 3टेट के ऊपर एफआईआर कर िदया है  तो कैिबनेट िमिन3टर के नाते आप उस िज5मेदारी से कैसे बच सकते
ह%? उसके बाद यिद कोई आपको सही िदशा िदखाने का प+यास करता ह,ै सही चीज� िदखाने का प+यास करता ह ैतो आपको लगता ह ैिक अपोजीशन इसको चलने
नह& दे रहा ह,ै चीज� नह& करने दे रहा है  ...(�यवधान)

श�ी नीरज शखेर (बिलया): यह प�शन िबल पर है

श�ी िनिशकांत दबुे : म% प�शन िबल पर ही बोल रहा ह' ं  इसीिलए िक प+धानमंत+ी जी ने कहा ह ैिक यह प�शन 2रफॉम� ...(�यवधान)

MR. CHAIRMAN : If you speak on the Bill, you will get more time.

...(Interruptions)

श+ी िनिशकांत दुबे : उसका कारण म% बताऊंगा िक इसके पीछे 6या रीज8स ह%?

MR. CHAIRMAN: Please address the Chair.

...(Interruptions)

श�ी िनिशकांत दबुे : सभापित महोदय, एक कहानी ह ैिक शिन शंकर भगवान के सबसे बड़े िशlय थे  िजस तरह से उस िदन िचद5बरम साहब कह रहे थे िक जो
अथ�शा3त+ी क7 टीम ने 8 परस�ट ग+ोथ िकया ह,ै वही टीम अभी है  केवल एक ही फक�  ह9आ ह ैिक 4, 5, 7 साल म� उनक7 एज थोड़ी ^यादा हो गयी ह,ै नह& तो कोई
बह9त ^यादा फक�  नह& ह ै6य�िक यही ह%, मनमोहन िसंह जी ह%, म�टेक िसंह आहलवूािलया साहब ह%, रंगराजन साहब ह%, इ8ह& क7 टीम ने यह सारा कुछ िकया था
लेिकन कारण यह ह ैिक आज देश क7 इकॉनामी के बारे म� आप अहंकार म� समझना नह& चाहते

शिन क7 कहानी यह ह,ै िजस पर म% था िक सबको साढ़े साती लगती ह,ै 6य�िक इस परूी दुिनया म� बह9त हंगामा मचा ह9आ ह,ै शिन भगवान शंकर के पास गए और
उ8ह�ने कहा िक आपके ऊपर अब साढ़े साती लगने वाली है  शंकर भगवान ने कहा िक मेरे ऊपर साढ़े साती आ ही नह& सकती, 6य�िक म% सबसे मजबतू भगवान
ह' ं, सबसे जानकार भगवान ह' ं  उ8ह�ने सबसे पहला काम यह िकया िक उ8ह�ने अपने नंदी को कहा िक तुम चले जाओ, साढ़े सात साल के बाद तुम हमसे िमलने
के िलए आना और पाव�ती जी को कह िदया िक आप अपने नहैर चले जाइए और वे अपने मशान म� धनूी लगाकर बठै गए, 6य�िक उनको तो कोई प+भाव होना नह&
था  जब साढ़े सात साल के बाद शिन भगवान उनसे िमले तो उ8ह�ने कहा िक तुमने मेरे ऊपर 6या असर कर िलया? म% तो सब कुछ आराम से करता रहा  उ8ह�ने
कहा िक भगवान, आपक7 नंदी आपके साथ नह& ह,ै आपका परूा का परूा जो प2रवार ह,ै माता पाव�ती आपके साथ नह& ह%, सती नह& ह% आपके साथ और आप आप
कह रहे ह% िक 6या िकया, म% करता 6या ह' ं? म% यही करता ह' ं िक म% धन लेता ह' ं, म% यही करता ह' ं िक प2रवार को तोड़ता ह' ं  आज जो इस देश क7 इकॉनामी ह,ै उसम�
महंगाई चरम पर ह,ै अनइंSलायम�ट चरम पर है  ...(�यवधान) शिन आप लोग� के समझने के िलए ह ैिक शिन कौन ह?ै आप अपोजीशन को Nलेम करते ह% िक वह
सदन नह& चलने देता  ...(�यवधान)

अब म% प�शन िबल पर आता ह' ं  यह प�शन िबल हमारे िलए िकतना इंपोटkट ह ैऔर हमने िकतना सरकार को सहयोग िकया ह,ै सरकार हमसे सहयोग लेने को कैसे
नह& तयैार ह?ै जब माननीय अटल िबहारी वाजपेयी जी ने जो 2रफा5स� िकए, उसम� प�शन 2रफाम� भी एक बह9त बड़ा िवषय था  उ8ह�ने वष� 2001 म� दो कमेटी बनायी,
एक सोशल जि3टस क7 कमेटी बनायी, हाई लेवल कमेटी बनायी गयी और ओएिसस कमेटी बनायी  दो कमेटी उ8ह�ने इसीिलए बनायी िक इस देश म� युवाओ ंक7
संRया यिद बढ़ रही ह ैतो इस देश म� धीरे-धीरे बढ़ेू लोग� क7 संRया भी बढ़ने वाली है  बढ़ेू लोग ऐसे ह%, उ8ह�ने एक माकX ट सवX करवाया था िक जो प�शन फंड
बनेगा, वह चार हजार पचपन िबिलयन का होगा  यिद आज के िहसाब से आप देख� तो लगभग दो सौ पचास लाख करोड़ ]पए का यह प�शन फंड होगा  उ8ह�ने यह
सवX कराया था  सरकार के पास इतना पसैा नह& है  सरकार के पास पसैा नह& ह,ै चौदह-प8द+ह लाख करोड़ का हमारा बजट है  आप समिझए िक हम दो सौ पचास



लाख करोड़ ]पए कहां से लाएंगे? जो उसका सबसे कंजरवेिटव ए3टीमेट ह,ै वह यह बताता ह ैिक लगभग एक सौ पचास लाख करोड़ क7 आव[यकता ह ैइस प�शन
2रफाम� म�  इस कारण से माननीय अटल िबहारी वाजपेयी जी ने उन दो कमेटीज के आधार पर वष� 2003 म� नोिटिफकेशन के मा"यम से यह प�शन फंड बनाया  यह
हमारा िबल है  इसके बाद हमने िकतनी जOदबाजी क7, आप कहते ह% कोआपरेट नह& करते ह%, म% आपको बता रहा ह' ं िक आपने वष� 2005 म� इसे इंट+ोडय़सू िकया
और वष� 2005 के माच� म� जब आपने इंट+ोडय़सू िकया तो जुलाई म�, मात+ तीन महीने म� 3ट%िडंग कमेटी के चेयरमनै उस व_ भारतीय जनता पाटg के बी. सी. खडूंरी
साहब थे, हमने तीन महीने के अंदर आपको लौटा िदया और चूंिक आप सरकार ले\ट पाटg के सहयोग से चला रहे थे, इस कारण से आपम� साहस नह& ह9आ चार
साल तक िबल को लाने का, वष� 2005 का िबल वष� 2009 म� आप इंट+ोडय़सू कर पाए  वष� 2009 म� िफर पािल�याम�ट का इले6शन हो गया और वह िबल िगर गया

इसके बाद 24 माच�, 2011 को ये िबल ले कर आए, सभापित महोदय डेट याद क2रएगा, िजस िदन यह िबल इंट+ोडय़सू होने लगा, बसुदेव आचाय� साहब ने इसका
िवरोध कर िदया, उ8ह�ने िडिवजन मांग िलया और कांग+से के ब�च पर एक आदमी मौजदू नह& था, उस व_ जो माननीय िव. मंत+ी थे, आज के राK+पित प+णब मुखजg
साहब, उनके हाथ-पांव फूल गए िक िडिवजन हो जाएगा तो यह िबल ही इंट+ोडय़ुस नह& हो पाएगा  म% दौड़ा-दौड़ा अपने नेता माननीय सुषमा जी के पास आया िक
करना 6या ह?ै उ8ह�ने कहा िक यह िबल हमारा ह,ै इसम� हम मदद कर� गे और हम ने इंट+ोडय़ुस होने म� यहां मदद क7  जब 24 माच�, 2011 को यह िबल इंट+ोडय़ुस
हो गया तो 29 माच�, 2011 को यह हमारी 3ट%िडंग कमेटी म� गया  म% उस कमेटी का मे5बर ह' ं  हमने 31 अग3त 2011 को, मात+ तीन महीने बाद यह दे िदया  आप
दो साल तक इस िबल पर बठेै रहे  ऐसी 6या परेशानी हो गई? एक गाना ह ैिक म% देर करता नह&, देर हो जाती है  आप देर नह& करते ह%, आप का कोई इंट�शन नह&
ह,ै िवप# सब चीज को रोक रहा है  वष� 1956 का कारपोरेट िबल, परूा का परूा इतना मोटा िबल हमने आप को बना कर िदया, उसको अभी आप पास करा पाए ह%
वष� 1961 का परूा का परूा डायरे6ट ट6ैस कोड हमने बना कर िदया  3ट%िडंग कमेट म� गु,दास बाब ूभी ह%  यशवंत िस8हा उसके चेयरमनै ह%  आपके मंत+ी लंबे-लंबे
भाषण करते ह%, चाहे ब%िकंग 2रफा5स� हो, इ[योर%स 2रफॉ5स� हो, प�शन 2रफॉ5स� हो, कोई भी ऐसा िबल नह& ह,ै िजसम� हम आपको सहयोग नह& करते ह%  यिद आप
सहयोग लेते ह%, परेू देश को यह जानने का अिधकार ह ैिक भारतीय जनता पाटg इस देश को बनाने म�, इस देश को आगे बढ़ाने म� आप का सहयोग करने के िलए
कह& भी पीछे नह& है  आप टेकना चोर वाली कहावत को सAय नह& होने दीिजए

इस प�शन िबल पर हम 6य� मदद कर रहे ह%? प�शन िबल पर हम इसिलए मदद कर रहे ह% िक इसम� कई ऐसे हमारे 6लॉजेज ह%, िज8ह� आपने माना है  इनको आपने
माना ह ैऔर हमने इसको बनाने म� सहयोग िकया है  इसमे दो सबसे बड़ा 6लॉज ह,ै िजनके िलए बसुदेव आचाय� जी कह रहे थे िक म% उसका िवरोध कर रहा ह' ं
6य�िक ए[योड� 2रटन� का जो बड़ा प+ावधान था, हम यह चाहते थे िक सारे गवन�म�ट इ5Sलॉयज को ए[योड� 2रटन� िमले और उसके िलए आपने गवन�म�ट िस6यो2रटीज,
उनको इंवे3टम�ट करने का अिधकार िदया और आपने यह कहा िक यिद चार पोट�फोिलयो मनेैजर ह�गे तो उसम� एक से8ट+ल पी.एस.य.ू का भी होगा, से8ट+ल गवन�म�ट
का भी होगा, इसिलए हम आपक7 मदद कर रहे ह%

दूसरी बात यह ह ैिक 26 परस�ट एफडीआई िजसको हमने इं[योर%स के साथ जोड़ कर देखा ह,ै उसक7 भी एक बड़ी कहानी है  6य�िक जब हम यहां इं[योर%स िबल ले
कर आए तो आप ही ऐसे आदमी थे, आप लोग� ने िवरोध िकया  आपने उस व_ के िव. मंत+ी जी को कहा िक िकसी क7मत पर हम पास नह& होने द�गे  आपने ऑन
द \लोर ऑफ द हाउस, हमारे पवू� िव. मंत+ी यशवंत िस8हा जी से कमीटम�ट करा िलया िक 26 प+ितशत से ऊपर िकसी भी क7मत पर िकसी भी प2रि3थित म�
इं[योर%स म� हम आपको एफडीआई क7 अनुमित नह& द�गे और आपने इतना ही नह& िकया, आपने कहा िक दस साल के बाद आई.पी.ओ. लाने का इनको अिधकार
होगा, 6य�िक उस व_ का जो हमारा प+पोजल था िक 26 प+ितशत एफडीआई होना चािहए और आप 23 प+ितशत का भी प+ोिवजन कर दीिजए, आपने वह नह& माना
आज आप आई.पी.ओ. नह& ला रहे ह%  आज आपको लग रहा ह ै िक सारा इं[योर%स स6ैटर डूबने क7 ि3थित म� ह,ै मरने क7 ि3थित म� ह ैऔर यहां के जो
इंडि3ट+यिल3:स ह%, 6य�िक यिद हम कारपोरेट क7 बात करते ह%, इस देश म� फैशन हो गया ह ैया तो कारपोरेट का सहयोग करते ह9ए नजर आएंगे या िवरोध करते ह9ए
नजर आएंगे, आप अUछी बात करते ह9ए नजर नह& आएंगे  आज आप उसको कह रहे ह% िक नह&, जो कारपोरेट ने यहां पसैा लगाया ह,ै 6य�िक सभापित महोदय यह
बड़ा खेल ह,ै म% उस स6ैटर को बह9त अUछी तरह से जानता ह' ं, जसेै इ8ह�ने टेलीकॉम स6ैटर म� 100 प+ितशत एफडीआई कर िदया  हमारी सरकार ने 26 प+ितशत से
49 प+ितशत िकया और 49 प+ितशत से वह 74 प+ितशत करने वाली थी, बाद म� यह सरकार ह,ै िजसम� 74 प+ितशत हो गया  चूंिक अभी इनको एफडीआई चािहए तो
100 प+ितशत कर िदया

सभापित महोदय, इनका खेल यह ह ैिक िजतनी क5पिनयां टेलीकॉम क7 ह%, म% ऑन द \लोर ऑफ द हाउस बड़े गंभीरता के साथ और िव.मंत+ी जी को कह रहा ह' ं
िक सारी कंपिनय� का जो एफडीआई ह,ै वह 100 प+ितशत ह,ै उसको उ8ह�ने िलZलाइज करने के िलए, उसको उ8ह�ने 6लीयर करने के िलए, ये 100 प+ितशत
एफडीआई क7 बात कर रहे ह%  उसी तरह से िजतनी इं[योर%स कंपिनयां इस देश म� ह%, उनका 49 प+ितशत और 49 प+ितशत से ^यादा इि6वटी ह,ै उसको िलZलाइज
करना चाहते ह%  आप उनके पॉकेट म� पसैा पह9 ंचाना चाहते ह% और इस कारण से उस व_ आपने जो बात क7, 6य�िक उस व_ मOटीब+ांड क7 बात आने लगी तो
आपने हमको ट+ेटर कहा  आपके चीफ िप+यरंजन दासमंुशी साहब थे, जब आपने इं[योर%स म� 46 प+ितशत एफडीआई क7 बात कही ह,ै तो आज आप को इन चीज� के
िलए ि3ट+6ट होना चािहए और हम आपक7 जो मदद कर रहे ह% उसके पीछे कारण यह ह ैिक वष� 2004 के जो िबल थे, उसम� हमने एक तो इनवे3ट ऑSशन क7 बात
कही थी, आपने उसको माना है

16.00 hrs.

इसिलए हम आपक7 मदद कर रहे ह%  हमने टायर वन और टायर टू िसटी के िलए कहा था िक उसम� आप वष� 2004-05 म� एस%िशयल फ7चर डािलए, 6य�िक इस िबल को
िजतना सुधार सकते थे, उतना सुधारने क7 बात कर रहे ह%

16.0 Â½ hrs. (Shri Fransico Cosme Sardina in the Chair)

यह 80 करोड़ लोग� का सवाल ह,ै केवल स%ट+ल गवन�म%ट इ5Sलाइज का सवाल नह& ह,ै ऑटोनोमस बॉडी का सवाल नह& ह,ै प+ाइवेट स6ैटर का सवाल नह& है  इस देश
म� केवल 12 प+ितशत ऐसे लोग ह% िजनके पास प%शन 3क7म ह ैऔर सरकार का लगभग 13-14 प+ितशत पसैा लगातार जा रहा है  वह बढ़ता जा रहा ह,ै कह& 27
प+ितशत जा रहा है

सभापित महोदय, म% आपके मा"यम से मंत+ी जी को बताना चाहता ह' ं िक इ8ह�ने झारखडं के साथ जो अ8याय िकया ह.ै..(�यवधान)

 



SHRI GURUDAS DASGUPTA (GHATAL):  Hon. Chairman, Sir, according to the List of Business of the House, at 4 o'clock,
hon. Leader of the Opposition will start a discussion. Now it is 4 o'clock.

श�ीमती सषुमा 'वराज (िविदशा): सभापित जी, म% चाह' ंगी िक आप इस िबल को पहले खAम कर लीिजए  उसके बाद म% तसOली से अपनी बात शु] क]ंगी  वना�
िव. मंत+ी जी यहां बठेै रह�गे और जब तक वह चचा� चलेगी, उसके बाद यह िबल आएगा  दोन� सNज6ै:स आधे-अधरेू रह जाएं, इसक7 कोई आव[यकता नह& है  आप
पीएफआरडीए खAम कर ल�, िफर म% तसOली से उ.राखडं क7 चचा� क]ंगी

MR. CHAIRMAN : There is also a request from the Government, please.

...(Interruptions)

SHRI GURUDAS DASGUPTA : I am ready to agree to that suggestion but there has to be reasonable time for the
Opposition because the Principal Opposition is supporting the Bill. We are in the Opposition. Therefore, there has to be
reasonable time as far as the procedure in the Parliamentary system. is concerned...(Interruptions)

MR. CHAIRMAN: Hon. Member, you will get your time.

...(Interruptions)

SHRI GURUDAS DASGUPTA : Sir, I do not want an advice from the Minister.  Please listen to me. I want an assurance that
those who are really opposing the Bill will get reasonable time to speak.

MR. CHAIRMAN: All of you, who are supposed to speak, will get enough time. So, we will take up the Bill first.

16.03 hrs.

 

THE PENSION FUND REGULATORY AND DEVELOPMENT AUTHORITY BILL, 2011 − Contd.

 

MR. CHAIRMAN: Shri Nishikant Dubey, you may please continue.

 

श�ी िनिशकांत दबुे (गो�डा): म% कह रहा था िक िबल को हम िकन-िकन कारण� से सपोट� कर रहे ह%  उसम� हमने कहा था िक सNसक+ाइबर के पास सौ प+ितशत
इ8व3ैटम%ट का एक ऑSशन होना चािहए िक वह गवन�म%ट िस6यु2रटीज म� इ8व3ैट करना चाहता है  उसे इ8ह�ने 6लॉज़ 20 म� इन6लडू िकया है  इसके बाद हमारा था
िक प%शन फंड म� से एक पिNलक स6ैटर का होना चािहए  इसे इ8ह�ने 6लॉज 23 म� इन6लडू करने का प+यास िकया है  इसके बाद हमने एफडीआई क7 बात कही
थी  ये 26 प+ितशत एफडीआई मानने को तयैार ह% 6य�िक इं[योर%स म� हम इनका इ8व3ैटम%ट 49 प+ितशत कतई मानने को तयैार नह& ह%  हम इ8ह& क7 बात पर
िनभ�र ह%  इसके बाद हमने एडिमिन3ट+ेटर के िलए िकया था िजसम� इ8ह�ने सब 6लॉज 3 डाला ह9आ है  इसके बाद हमने जो 3पशैल कमेटी सटै-अप करने क7 बात
कही थी, उसे इ8ह�ने 8य ू6लॉज 44 म� इन6लडू िकया है  ये सारे मुiे ऐसे ह% िजनके आधार पर हम इस िबल का समथ�न कर रहे ह%  लेिकन कुछ चीज� ऐसी ह% जसेै
इस देश म� लोग बढ़ेू हो रहे ह%, गरीब हो रहे ह%  उ8ह� जो पसेै क7 आव[यकता ह,ै वह पसैा देने के िलए सरकार स#म नह& ह,ै 6य�िक आप जो भी पॉिलसी लेकर आए
ह%, उसम� इस सरकार क7 िकरिकरी हो रही है  आप चाहे फाम�स� के लोन वेवर क7 बात कर ल�, उससे िकसान� क7 आAमहAया नह& ,क7 है  उसम� िकतना बड़ा
करSशन ह9आ ह,ै यह सरकार को खदु पता है  इ8ह�ने खदु जांच क7 है  3ट%िडंग कमेटी उन चीज� को देख रही है  इसम� सरकार खदु मान रही ह ैिक बह9त बड़ा
करSशन है  दूसरा, ये नरेगा लेकर आए  एक िविजल%स मॉिनट2रंग कमेटी के चेयरमनै होने के नाते मुझे यह पता ह ैिक उसम� 50-60 प+ितशत किमशनखोरी है
उसम� ऐसा कुछ िक+एट नह& हो रहा है  दो लाख करोड़ ,पये, इससे बिढ़या था िक आप लोग� को डायरै6ट बनैीिफट, ट+संफर 3क7म म� जो पसैा दे रहे ह%, यिद आप
लोग� को पसैा देते और एसटै िक+एट करवाते तो आज दो लाख करोड़ क7 आपको कोई न कोई चीज िदखाई देती  आप रोजगार दीिजए  आप 6य� नह& उ8ह� 3टाइप%ड
देते, 6य� नह& प%शन देते  यिद इसी प%शन 3क7म म� उनके साथ जोड़ने क7 बात कर� गे तो मुझे लगेगा िक बह9त बिढ़या ह,ै 6य�िक 88 प+ितशत लोग� को आज भी
प%शन से मरह'म िकया जा रहा है  आज भी 10-11 साल के बाद मात+ 21 हजार करोड़ का आपका फंड हो पाया है  जो फंड 2 लाख 50 हजार करोड़ का होना ह,ै
िजसम� इफ+ा3ट+6चर डवैलप होना ह,ै िजस तरह इं[योर%स के ऊपर िनभ�रता ह,ै उस तरह प%शन पर कम होना ह,ै आप उस बारे म� नह& देख रहे ह%  नया ल%ड
ए6वीिजशन िबल िकसान� के िलए बह9त बिढ़या है  लेिकन कई िफयस� को आप देश म� अभी तक खAम नह& करवा पा रहे ह% िक इससे इंड3ट+ी लगेगी या नह&, लोग�
का िवकास होगा या नह&, िकसान� को उसका फायदा िमलेगा या नह&, 6य�िक आपने कल6ैटर को वह अिधकार िदया ह9आ है

आपने जो फूड िबल िदया ह,ै उसम� उतनी उपज हो पायेगी या नह&? मान लीिजए उस व_ अमे2रका से अनाज आयात करने के बदले, िजस ह2रत क+ं ित क7 बात
माननीय 3वगgय इंिदरा गांधी जी ने क7 थी, देश को उनके प+ित शुक+गुजार होना चािहए  आज पवार साहब िजस जीएम कॉप� क7 बात कर रहे ह%, उसम� आप िकतने
सहमत ह%  आप उसे दे पाय�गे या नह&? सिNसडी का बड�न िकतना बढ़ेगा, 6य�िक फिट�लाइजर लॉबी िजस तरह से कर रही ह,ै इफको, कृभको को िजस तरह से
सरकार ने एक प+ाइवेट स6ैटर के हाथ� दे िदया ह,ै िजस तरह से इ5पोट� बढ़ रहा ह,ै िजस तरह से सरकार म� आपके मंत+ी कह रहे ह%, माननीय वीरSपा मोइली जी बठेै
ह9ए ह%  ये कह रहे ह% िक हम कर%सी ए6सच�ज के आधार पर ईरान से तेल आयात कर सकते ह% या 8 से 12 बजे तक बंद करने क7 बात कर रहे ह% या आनंद शमा�



साहब सोने को िगरवी रखने क7 बात कर रहे ह%, ये सब िफयस� इस देश म� नजर आ रहे ह%  िवnास का जो संकट ह,ै उसम� एिशयन डेवलपम%ट ब%क क7 कुछ
2रकम�डेश8स ह%, जो आपने ही सवX करवाये ह%  वे सवX कह रहे ह% --

It says:

"Unorganised sector workers with a capacity to make regular pension contributions and who are interested in
voluntarily saving for their old age."

 

उसके बारे म� आप 6या कह रहे ह%? यह मेरा सवX नह& ह,ै यह आपने करवाया है  एिशयन डेवलपम%ट ब%क का 8य ूप%शन 3क7म के िलए सवX है

It further says:

"Persons in salaried employment who are excluded from formal pension and provident fund arrangements
including EPFO schemes by virtue of working in firms with less than 20 employees."

 

उनके बारे म� आप 6या सोच रहे ह%? इसके बाद थड� Sवाइंट सबसे इ5पोटkट है

It further says:

"Government and private sector salaried employees who are covered by mandatory pension and provident fund
arrangements but are not confident that their present retirement benefits will provide an adequate income
replacement and are interested in voluntarily contributing to a supplementary retirement savings programme."

 

इन तीन चीज� के बारे म� आपके 6या िवचार ह%? आपने ही यह 2रपोट� बनायी है  एिशयन डेवलपम%ट ब%क क7 2रपोट� है  नये प%शन स6ैटर, एनपीएस के िलए इन चीज�
का क8ट+ीNयशून बह9त ज]री है  अनआग�नाइ^ड स6ैटर के िलए ये चीज� ^यादा ज]री ह%, इफ+ा3ट+6चर के िलए ^यादा ज]री ह%  आप इसके बारे म� 6या कह रहे ह%?
यिद आप कुछ चीज� लेकर आते ह% और इस बारे म� आपके कोई �यजू ह%, तो इस देश को बनाने क7 िज5मेदारी िजस तरह से आपक7 ह,ै उसी तरह से आपोिजशन के
नाते हम एक क8ट+ीNयटूरी रोल Sले करना चाहते ह%, कं3ट+ि6टव आपोिजशन का रोल Sले करना चाहते ह%  हम इस देश को ठीक रखना चाहते ह% और वष� 1991 के
क+ाइसेस म� नह& जाना चाहते ह%  आप िबल को इस तरह से लेकर आय�गे, तो हम आपके साथ खड़े रह�गे

श�ी दारा िसंह चौहान (घोसी): सभापित महोदय, आपने इस महAवपणू� िबल पर मुझे बोलने का अवसर िदया, उसके िलए आपका बह9त-बह9त ध8यवाद  म% आपके
मा"यम से माननीय मंत+ी जी से कहना चाह' ंगा िक आप इस महAवपणू� िवधेयक को अमली जामा पहनाने जा रहे ह%, लेिकन इसे लेकर परेू देश के सरकारी कम�चा2रय�
म� बह9त ही रोष �याT ह,ै असंतोष है  खासकर वष� 2004 के बाद वह सरकारी कम�चारी जो िजंदगी भर जनता के िलए काम करेगा, आिखरी व_ म� उसके जीने का
अिधकार, जो इस देश म� आज से नह&, बिOक आजादी के पहले से लाग ूथा, वह अिधकार भी आप छीनने जा रहे ह%  इसिलए म% कहना चाहता ह' ं िक प%शन भीख नह&,
बिOक उनका अिधकार है  इस अिधकार को छीनने क7 सािजश हो रही है  इस देश म� दो तरह के लोग ह%  एक वे लोग ह% जो वष� 2004 से पहले सरकारी सेवाओ ंम�
ह%, उनके िलए प%शन क7 एक �यव3था ह ैऔर उसी देश म� जो लोग वष� 2004 के बाद सरकारी सेवाओ ंम� जुड़े ह%, उनके िलए दूसरी �यव3था है  यह जो दोहरी
�यव3था ह,ै इससे देश के सरकारी कम�चा2रय� म� असंतोष है  जो नयी �यव3था आप लाग ूकरने जा रहे ह%, उनके कुल वेतन का 10 पसkट और सरकार क7 तरफ से
10 पसkट, जो शेयर माकX ट म� जाएगा और वहां ले जाने के बाद, उसके उतार-चढ़ाव के बाद जो 60 फ7सदी बचेगा, वह उसको िदया जाएगा, जो बचा ह9आ 40 पसkट
ह,ै यह सचूकांक कहां जाएगा, इसका कोई भरोसा नह& है  उनको वह रािश वापस िमलेगी या नह& िमलेगी, इसक7 भी िबल म� कोई गारंटी नह& है

माननीय सभापित जी, इस शेयर बाज़ार म� देशी-िवदेशी बड़े पूजंीपित ह%, बड़े घराने ह%, िजनका खेल ह ैयह शेयर बाज़ार, उसम� उतार-चढ़ाव से कम�चा2रय� क7 गाढ़ी
कमाई, जो प�शन के ]प म� वह चाहता ह,ै उसम� डूबने क7 परूी-परूी आशंका है  म% समझता ह' ं िक िजस तरीके से िनिशकांत जी भारतीय जनता पाटg क7 तरफ से
सहयोग का संकेत दे रहे ह%, इसम� दोन� लोग बराबर के िज5मेदार ह�गे, इस प�शन म� जो मारे जाएंगे  माननीय सभापित जी मुझे कोई लंबा-चौड़ा भाषण नह& देना है
म% केवल इतना ही कहना चाह' ंगा िक शेयर का जो खेल चल रहा ह,ै िजस तरीके से इस शेयर बाज़ार म� कम�चा2रय� का पसैा लगाया जाएगा, कभी गांव म� जो छोटे-
छोटे जुआ खेलने वाले लोग थे, अब बड़े-बड़े देश म� जुआ खेलने वाले लोग ह%, जो बड़े-बड़े कारपोरेट घराने के लोग ह%, इस शेयर माकX ट क7 तरह जुआ का खेल करने
वाले ह%, आप जानते ह% माननीय मंत+ी जी िक जुए के खेल म� कभी सबका फायदा नह& होता ह,ै इसम� केवल एक जीतता ह,ै बाक7 लोग हार जाते ह%  म% समझता ह' ं
िक यही ि3थित यहां पर भी ह ैिक िजस तरीके से परेू देश म� जो कम�चा2रय� का पसैा ह,ै िजसे बड़े जुए म� लगाया जाएगा, जहां बड़े-बड़े जुआरी शािमल ह�गे, उसम�
कोई बड़ा जुआ वाला जीतेगा, बाक7 कम�चारी हार जाएंगे  मेरी यह आशंका है  इसिलए माननीय मंत+ी जी अगर इसम� संशोधन लाकर, कम�चारी के िहत म� आप कुछ
करते ह%, उनको लगता ह ैिक यिद उनके भिवlय के साथ आप खड़े होते ह%, तो इनका जो अिधकार ह,ै भीख नह&, अिधकार ह,ै उस अिधकार के साथ खड़े होते ह%,
तो िनिWत ]प से उस पर िवचार िकया जा सकता है  इ8ह& शNद� के साथ म% मांग करना चाहता ह' ं िक जो पुराने लोग ह%, उ8ह� तो प�शन िमल रही ह,ै लेिकन देश म�
ऐसे बड़े उपक+म भी ह%, जसेै बी.एस.एन.एल. और एम.टी.एन.एल. ह,ै िजसम� आज तक प�शन क7 �यव3था लाग ूनह& ह ैऔर आकि3मक मAृयु पर भी सरकार उ8ह�
कुछ नह& देती, ऐसे लोग� के बारे म� भी ग5भीरता से िवचार करने क7 ज]रत है  देश म� कम�चा2रय� म� जो दहशत ह,ै आशंका ह,ै उस पर आपको सहानुभिूतपवू�क
िवचार करते ह9ए आगे बढ़ना होगा  इसी के साथ, म% अपनी बात समाT करता ह' ं



SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Chairman, Sir, I stand here to participate in the discussion on the Pension
Fund Regulatory and Development Authority Bill, 2011.

Till 2009, old age pension was available only to the Government employees and individuals in the organized sector. In 2000,
the Old Age Social and Income Security Report under the chairmanship of Dr.  S.A. Dave, recommended that the pension
scheme be extended to the unorganized sector.  In October, 2003, an interim Pension Fund Regulatory and Development
Authority was constituted through a notification to develop and regulate the pension sector.

In December 2003, the Union Government through a Notification implemented the New Pension Scheme for its
employees appointed from January 2004 onwards. The New Pension Scheme shifted the pension scheme for Government
employees from the Defined Benefits System to a Defined Contribution System. This Bill, of course, lapsed with the
dissolution of the Fourteenth Lok Sabha in 2009. In March 2011, this PFRDA Bill, 2011 was introduced. This seeks to give
statutory status to the interim PFRDA and changes the name of the New Pension Scheme under the previous Bill to the
New Pension System.

The Defined Benefit System applicable to Government servants appointed before 2004 and Employee Pension Scheme
subscribers, promises a fixed monthly pension. This amount is linked to pay drawn, number of years of services, etc., and
has no direct linkage to the contribution of the employee or employer towards a pension fund. The entire investment risk is
borne by the pension fund managers and the Government. The total benefits liable from such a scheme could amount to be
higher than the funds available, which could lead to delays and defaults.

Traditionally, a large proportion of pension fund around the world has been of the DB type. However, many have been
under-funded and some have collapsed. This has led to a debate in a number of countries regarding the sustainability of
their pension and social security system.

In the DC system, the employee bears the entire investment risk and there is no risk of default by the fund as the liability of
the fund to its subscriber equals the assets owned.

I agree with the view that fiscal stress of the Defined Benefit Pension System was the major factor driving pension reform
for the organised public sector Government employees. The new system is available on a voluntary basis to all persons
including self-employed professionals and others in the unorganised sector. While making PFRDA a statutory body on
account of the burgeoning fiscal stress of pension payments on Central and State revenues and need to provide a viable
alternative to the populace at large to save for old age income security, there is a need to correct the flaws in the national
pension system and make it an attractive retirement savings product.

The coverage of vast masses of unorganised sector workers under NPS is a tremendous challenge as about 88 per cent of
the workers are without the benefit of any formal pension provision. How are you going to popularise the scheme to
achieve the intended objective?

It is heartening to observe that the NPS has delivered average returns of 9.33 per cent for State and Central Government
employees in the past years. The NPS has outperformed the EPF and GPF. The three public sector fund managers, SBI, LIC
and UTI, have done a good job, given the dismal equity market that is prevalent today. Of course, an increase in yields on
Government securities and other debt instruments has helped. Nevertheless the performance only reinforces the point that
NPS is a sound vehicle for accumulating a corpus for retirement compared to EPF whose management is opaque and return
is sub-optimal.

This Bill provides flexibility in investment of the fund. Beneficiary can instruct his chosen management agency to invest
higher amounts in share market.

Pension funds are allowed to be invested up to 60 per cent in equities in the United Kingdom. While providing this choice is

welcome, a word of caution is required. Pensioners in the United States of America have lost about 1/3rd of their pay outs
to the global recession. Yet, I would say it is not a shortcoming of the Bill because beneficiaries are allowed to opt for safe
option of investing wholly in Government securities. The Bill allows private citizens to invest in the NPS, however they will
not be entitled to a matching grant by the Government.

On the negative side, the returns from NPS are taxable. I would like the Government to respond to this aspect. Can you
make certain provisions to free this, to popularise this scheme to take it out from the tax net. One does not understand
why cannot the Government provide a guaranteed return on the investments?

Standing Committee on Finance had recommended introduction of minimum guarantee. There should be minimum assured
return. The Government issues 20 year treasury bonds and pays a fixed rate of interest on these. The Government can



return. The Government issues 20 year treasury bonds and pays a fixed rate of interest on these. The Government can
issue 50 year bonds. The money deposited by Government employees, who want an assured return, can wholly invest in
these bonds. This should not put additional burden on the Government.

Some, of course, object to the Bill because it allows investment in share market. But, such investment is made only if the
beneficiary gives appropriate directions. There is no compulsion. Those, who think that the Bill will help control fiscal
deficit, are wrong. I do not think this will happen.

The Government should ease investment norms to allow higher exposure in equities. Central and State Government NPS
are allowed to invest up to maximum 15 per cent in equities. The limit is 50 per cent for non-Government employees joining
NPS. There is no reason why a person who joins the work force at the age of 21, should not be allowed to invest a large
portion of his contribution in equities, if he chooses to take risk in the initial stages?

Lastly, there was no provision for foreign investment policy in the pension sector in the Bill. However, later the Cabinet has
cleared FDI in pension sector and it shall not exceed 26 per cent. But, along with that it is also mentioned in the proposed
amendment, that is to be moved by the Minister, that and I quote "Or, such percentage, as may be approved, for an Indian
insurance company, under the provisions of the Insurance Act, 1938, whichever is higher." This move is fraught with
uncertainties. There is need for clarity. Who would come? You want to rope in partners. When it is not happening in
insurance sector, how do you expect foreign players will come running to your arms in pension sector?

The pension sector is in nascent stage. Rather allowing foreign investment in pension funds, as per the tune of insurance,
would make our sector vulnerable to speculation. I am not against FDI per se, but foreign investment of pension
intermediaries should be kept at 26 per cent.

श�ी अनतं गंगाराम गीत े(रायगढ़): सभापित जी, प�शन रेZयुलेटरी एंड डवलपम�ट अथो2रटी िबल, 2011 को सं3था या अथो2रटी का गठन करने के िलए मंत+ी जी
ने यहां पेश िकया है  इस िवधेयक oारा जो भारत सरकार के कम�चारी ह% और रा^य सरकार� के कम�चारी ह%, उनक7 2रटायरम�ट के बाद, उ8ह� जीवन क7 सुर#ा
िदलाने के िलए एक अथो2रटी का गठन सरकार करने जा रही है  एक नई प�शन 3क7म सबके िलए एक समान लाग ूकरने का प+यास करने जा रहे ह%, िजसे
नेशनल प�शन 3क7म के तौर पर भिवष्Âय म� जाना जाएगा

सभापित जी, इसम� कम�चा2रय� का योगदान होगा  यह 3क7म कंट+ीNयटू+ी ह ैऔर इसम� कम�चा2रय� और सरकार क7 तरफ से सहभाग करके एक प�शन फंड बनाया
जाएगा  जो प�शन फंड बनाया जाएगा उसके िलए राK+ीय 3तर पर एक ए3टेबिलशम�ट का गठन आप इस िवधेयक oारा कर रहे ह%  वpृाव3था म� सरकारी कम�चा2रय�
क7 सुर#ा क7 िचंता करना सरकार क7 िज5मेदारी ह ैचाहे सरकार िकसी भी दल क7 हो  इसिलए इस िवधेयक को नेता प+ितप# और बीजेपी क7 ओर से समथ�न िदया
गया है  म% भी इसका समथ�न करते ह9ए अपनी एक िचंता जताना चाह' ंगा

यह जो प�शन फंड आप िक+एट करने जा रहे ह% उसे इंव3ैट आप सरकारी और िनजी दोन� #ेत+� म� कर सकते ह%  िनजी #ेत+ म� िनवेश से जनता के मन म� आशंकाएं
आती ह%, इसिलए सरकार को 3पK ]प से सदन के सम# इस बात को रखना चािहए िक वह इस इंव3ैटम�ट को िकस प+कार से करेगी तथा जो इंव3ैटम�ट इस फंड से
होगी वह िकस प+कार से सुरि#त होगी? आज एक के बाद एक घोटाले होते जा रहे ह% और जनता का िवnास सरकार से उठने लगा है  ऐसे म� के8द+ सरकार और
रा^य सरकार� के लाख� कम�चारी के भिवlय के साथ कोई िखलवाड़ न हो, कोई धोखा न हो, इसके िलए आप 6या करने जा रहे ह%  नया ए3टेबिलशम�ट बनाकर जो
हम उनको सुर#ा और िवnास िदलाने जा रहे ह%, वह िवnास सही हो, इस संदभ� म� जब माननीय मंत+ी जी जवाब द� तो थोड़ी जानकारी सरकार क7 तरफ से अव[य
द�

हम इस िवधेयक का िवरोध नह& कर रहे ह%, समथ�न कर रहे ह% और वह इसिलए िक जो आने वाला समय ह,ै भिवlय ह,ै उसके साथ-साथ चलना आज आव[यक है  जो
इकोनोिमक क+ाइसेज हमारे देश म� ह,ै जो िव.ीय ि3थित ह,ै िजन सम3याओ ंसे आज देश जझू रहा ह,ै ऐसी ि3थित म� भिवlय को सुरि#त रखने के िलए यिद कोई
कदम सरकार उठाना चाहती ह ैतो हम उसका िवरोध नह& कर� गे  भारत सरकार और रा^य सरकार� के कम�चा2रय� के भिवlय क7 सुर#ा के िलए आप इस योजना
को ला रहे ह%, उस संदभ� म� अिधक िव3तार से आप सदन के सामने अपनी बात� को रख�

 

 

SHRI S. SEMMALAI (SALEM): Mr. Chairman, Sir, I thank you for giving me this opportunity to speak on Pension Fund
Regulatory and Development Authority Bill, 2011. If any Bill or any amendment is brought in good faith, it should be
beneficial at large, but I do not think that this Bill confers any advantage or any benefit to the pensioners. So, hon. Finance
Minister has to explain in what way this Bill is more beneficial and better than the previous scheme. I do not find any social
security in this Bill.

To my knowledge, the new National Pension Scheme is brought to rescue the Government from the resource crunch it is
now facing, but not for the benefit of the Government servants or pensioners. I think, in order to reduce the commitment of
the Government towards pension contribution, this scheme was evolved. At this juncture, it is very pertinent to quote the
ruling given by the Apex Court which says:



"Pension was not a bounty payable on the sweet will or pleasure of the Government and pension is a valuable
right vesting in a government servant."

 

If the spirit and essence of the judgement is understood by those in power, policy pre scriptions will be evolved more to the
benefit of the pensioners. To put it plainly, the scheme intends to reduce the financial burden of the Government and to
pump more funds in the stock market. I am of the strong opinion that the Bill paves the way for the entry of international
market players in our economy, which is not conducive to growth. As we all know, pension sector is a capital-intensive
industry and requires huge capital. So, allowing FDI in pension sector will eventually help the corporates at the cost of the
poor pensioners.

There is a major flaw in the Bill. The absence of assured returns to the subscribers is a dismal aspect of the National
Pension Scheme. Depending on the inter-play of market forces, returns are going to be determined. In the Employees'
Provident Fund Scheme, there is an assured interest on the subscription made by the employees, but no such assured
return is guaranteed here and depending on the fluctuation of the stock markets, returns are going to be determined. This
is a major flaw in the National Pension Scheme. The notice of amendment given by Shri Mahtab and some of our colleagues
is a well thought out one. I also endorse their views. The basic lacuna is the absence of minimum assured returns.

Government employees and Government servants under the New Pension Scheme are not happy with the policy
because they are not sure of what they would get at the time of their retirement. As senior hon. Member, Shri Basu Deb
Acharia pointed out earlier, they cannot plan their future after retirement because  they do not know what definite amount
they would receive at the time of retirement. They have been compelled to join this scheme. If a choice is given to them, I

am sure that they would join the Defined Benefit Based Scheme only. The employees, who have joined service before 1st

January, 2004 are placed in a better position as regards their pensionary benefits compared to those who joined service on

or after 1st January, 2004 because they are in a highly disadvantageous position.

How is the Finance Minister going to convince them or is going to help them?

In short, Mr. Chairman, Sir, this is an action of the Government where we cannot look back with a sense of satisfaction and
look ahead with a sense of hope and promise.

Before conclusion, I would like to request the Government, particularly the hon. Minister of Finance, to look at the National
Pension Scheme as a social security scheme for the retirees rather than as a way of resource mobilisation.

 

SHRI GURUDAS DASGUPTA (GHATAL):  Sir, I rise to point out that this is not a  Pension Regulatory Bill; this is only a fixed
deposit scheme regulatory bill.

According to the English Dictionary, "Pension is not flexible." 'Pension' is a "Defined income on retirement." This is the
accepted definition of 'pension' all over the world.

It is no wonder that this Government is bringing forward a Bill withdrawing the age-old social security for the old people,
leaving them in uncertainty, and withdrawing its commitment to the older generation on this or that plea.

This Government is following the footsteps of the Western countries in the world. In different countries in the world, there
have been working class agitations. Hon. Minister has the majority since the principal Opposition Party has decided to
support it. I know the Bill is going to be passed. But let me tell you frankly that this is a world wide phenomenon − of
withdrawal of social security, known as 'pension'. He is only following their footsteps. There, there have been tremendous
agitations against it. In India also, there is tremendous agitation against it. But since they have the majority within the
Parliament, and since the principal Opposition Party has decided to lend its support, they will get it passed very easily. But
the point is it is not a Pension Regulatory Bill; it is a fixed deposit regulatory bill.

The first point I will make is this Fund is being generated. The Minister seems to be very generous. आपको कुछ बोलना नह& है
हमने दरवाजा खोल िदया  जो जाना चाहते ह%, तो गवन�म�ट िस6यो2रटी म� डाल सकते ह%  He seems to be very generous, but he is not. He is not
what he pretends to be. He is opening the door for the inflow of foreign fund, maybe, a part of the fund to step up or to
stimulate the Stock Exchange. Stock Exchange is in crisis. In order to stem the crisis, sometimes, he advises LIC to pump in
funds; sometimes, he advises public sector to invest funds because his only concern is to show the world that India has a



vibrant economy as it is reflected in Bombay Stock Exchange. The falsification of truth is sought to be justified by showing
the upward movement of the Bombay Stock Exchange. Therefore, in order to stimulate the movement of the price in the
stock market, he is opening the door -- that a part of the Pension Fund Scheme will be will be invested in the stock market.
This is a new development.

Whatever may be the choice, the Government allows the savings of the common people to be invested in
speculation. You pass the Bill. But you will call a spade a spade. For the first time, the savings of the employees have been
allowed to be invested in the stock market. This is number one departure. You are allowing speculation at the cost of the
savings of the common employees.

The second thing is about FDI. FDI will come or not, that is a different thing. There has been a persistent demand all over
the world that Indian market particularly, Insurance and Pension Fund should be opened to FDI. There has been a
persistent demand. The hon. Finance Minister has an obligation towards them. Therefore, he is obliged to concede to the
demand of FDI. This is a second departure. There have been demands all over the world about FDI in the pension. All over
the world, there has been a demand that Insurance and Pension fund should be opened knowing full well, that US Senate,
for whom we swear every morning, had produced a Report which called the private insurance companies as the "bunch of
swindlers". We are inviting them because we want FDI. But how far is he going to succeed to bring FDI? That is a matter
which remains absolutely uncertain. In retail, we have liberalised. How many companies have come? We have liberalised
Defence. How much investment has come? We have liberalised every sector.  How much of foreign funds have come to help
the Government to tide over the crisis of the shortage of foreign funds?

Sir, hon. Minister says that you can invest in the Public Sector.  What does it mean? Investment in Public Sector equity will
depend on the profit of that company which means it is not a defined income on retirement. It is a flexible return depending
on the profit generated by that company. There are people to be misled because if the Government shows the door, then
people can enter the door of doom. They have given the option that you can go to the stock market. There are people
knowingly or unknowingly-because they have some belief still now-left for the political system of the country. But what is
going to be the fate? I was told by the hon. Finance Minister said that stock market is giving good return − 11 or 12 or 13
per cent. Maybe my information is right. Maybe my information is wrong. But the point is − I am certain - there may be a
black Friday. There may be a doomsday. There may be a total blood bath in the stock market which means knowingly or
knowingly - leaving it to the choice of the common people allured by the decision of the Government - you ask them to face
the uncertainties of the stock market. Where is the retirement? What is the condition of the old people in our country?
Every day we come across that old people being ill-treated by their own children. Every day we find an appeal to a court
saying that "my son has driven me out". Everyday we come across the complaints that the parents are being beaten by
their children. We need a social security.  Pension with a defined income had given the security.  Now, it is uncertain
because the Government cannot bear the burden. Why can the Government not bear the burden? What is the actuarial
calculation that was made? Since this pension fund is a long investment fund, maybe for 30 years, the entire fund can be
utilized for the development of the infrastructure of the country, it will be in the control of the Government.

But the Government is afraid. That is not the point. The point is, theoretically, this Government is sold out to the
wretched philosophy of the Western capitalism. There may be a smile today in the lips of the Finance Minister. But there
may be tears tomorrow in the eyes of thousands of people. There may be a smile. But the smile may be deceptive. There
may be tears in the eyes of the many. Therefore, let us not smile. We are creating a situation where a section of the
employees who had been under Assured Pension Scheme, are left to the mercy of swindlers, speculators in the stock
market.

Secondly, even if it is in the Government security, the return on Government security may change. Today it may be eight
per cent; the next Government may declare seven per cent. A section who had invested in eight per cent may be getting
more. The next Government may declare six per cent. The new people who are joining, they may be getting less.
Therefore, Sir, it is uncertain, uncertain and uncertain. Taking the parliamentary majority, they can bulldoze any enactment
they like. Mind it that it is being opposed by a large section of the people whose voice is not heard in the Parliament.
Therefore, Parliament is not the only place.

The question is that pension is an age-old security system. It is being demolished. That is being done at the cost of
the people who had given their service to the Government for 30 years and a reward to the people who had been serving
you. You are throwing them into the womb of lack of security. From light to darkness, from well-defined to flexible, from
smile to tears, what remains for the common people? Everyday, hon. Minister is asking the Reserve Bank to reduce the
interest rate. Now he has his own man there. The Reserve Bank may fall in line. The earlier Governor did not do it. You are
reducing interest rate in the fixed deposits in banks; you are reducing interest rate on small savings; and you are reducing
interest rate on Government securities.



MR. CHAIRMAN : Kindly conclude.

SHRI GURUDAS DASGUPTA : I would conclude the sordid story, if I say that it is the betrayal of the interest of the common
people who had been obediently serving the social system for a long time. The Government is making the future of the
common working people uncertain by reducing the interest rate in banks, by reducing the interest rate in small savings,
giving them not a defined pension but a flexible pension and allowing them to go for uncertainties, depending on the
speculation in the stock market. This is a sordid story and one of the last chapters of the achievement of my dear Finance
Minister because you are not too long here.

 

 

 

This is one of the last chapters added to the story of a great betrayal of the Indian nation by the Government known as
UPA-2. Let us believe it. You may do whatever you like. But it will rebound. I am representing the voice of the Indian
working people. All the trade unions have united including the INTUC and BMS. I represent them. By representing them, I
would say that you are going a wrong way. It would rebound and it would rebound. There will be no smile, only tears.

16.49 hrs

 

 

 

 

16.50 hrs.

PENSION FUND REGULATORY AND DEVELOPMENT AUTHORITY BILL, 2011-Contdâ€¦

 

डॉ. रघुवंश प�साद िसंह (वशैाली): महोदय, यह प�शन वाला िवधेयक जो ह,ै सन् 2003 म� यशवंत िस8हा जी मंत+ी थे, तब उ8ह�ने 8य ूप�शन 3क7म लाग ूक7 और
उस समय से इस िबल को िखसकाते-िखसकाते आज दस-बारह वष� हो गए ह% और आज यह पास होने आया है  कैसा मेल हो गया सरकारी प# और िवप# म�, एंटी
विकj ग 6लास यह िवधेयक ह ैतो कैसा मेल हो गया दोन� म�  जो देश भर क7 मजदूर� क7 यिूनयन ह%, िजनके िलए आप प�शन का काननू बनाने जा रहे ह%, वे सब
इसके िखलाफ म� ह%  ऑल इंिडया रेलवे म�स फेडरेशन ने िलखा ह,ै कोई िशव गोपाल िमश+ा ह% उ8ह�ने िलखा ह,ै प+ाथ�ना िकया ह ैिक मजदूर� का िहत बचाइये, यह जो
अिहत होने जा रहा ह,ै उससे मजदूर� को बचाइये  ये लोग त+ािह-त+ािह कर रहे ह%

महोदय, प�शन योजना सामािजक सुर#ा योजना के तहत है  भगवान बुp ने आज से ढ़ाई हजार वष� पहले कहा िक "बि^जनाम् सqाव प2रहािनया ध5मा" पाली म�,
"Seven virtues of Vajjians leading not to decline" सब धमI का िजस समाज म� पालन होगा, वह समाज तर6क7 करेगा  उन सात धमI म� 6या ह?ै
अलग-अलग छह धम� को म% छोड़ देता ह' ं, उसम� एक धम� ह ैिक िजस समाज म� बढ़ू� क7 इ^जत होगी, बढ़ू� का कहा सुन�गे, बढ़ू� क7 सुर#ा होगी, वह समाज तर6क7
करेगा, उसक7 अवनित नह& होगी  उसी िसpांत के तहत जो समाज, देश के काम म� लगे ह9ए ह%, उसम� म% देख रहा ह' ं िक ओOड प�शन 3क7म पहले से थी, अब 8यू
प�शन 3क7म आ गयी  उसके गुण-दोष पर सब बोल रहे ह%  म% भी उस पर अपनी बात बोलूंगा

महोदय, मेरी पहली बात ह ैिक जो लोग नौकरी म� रहे ह%, जब उनको 2रटायर कर� गे तो उनके िलए तो प�शन योजना ह9यी, गरीब आदमी जो बीपीएल ह%, उनके िलए
बढ़ूा-बढ़ूी प�शन योजना, इंिदरा गांधी प�शन योजना ह,ै लेिकन बाक7 बढ़ू� का 6या होगा, यह हमारा सवाल है  यह भेदभाव 6य� ह ैिक कुछ नौकरी म� बढ़ेू हो गये
उनको प�शन और जो बीपीएल म� ह% उनको प�शन और जो िकसानी करता ह,ै उनको कोई प�शन नह& है  वे सामािजक सुर#ा से 6य� वंिचत ह%? इसीिलए हमारा सवाल
ह ैसमानता का िसpांत होना चािहए, ऊंचा दश�न बढ़ू� के िलए, सभी प+कार के बढ़ू� के िलए कम से कम तीन हजार ]पए प�शन क7 �यव3था होनी चािहए  यह
हमारा सवाल नंबर एक है

यह भेदभाव 6य� ह?ै अब हम गांव म� जाते ह%, तो उधर से िवधवा आती है  वह कहती ह ैिक हमारा नाम ही नह& ह,ै इनका नाम ही बीपीएल म� नह& है  उधर िकसान के
पास जाते ह%, तो वे कहते ह% िक हमने कौन सा कसरू िकया, हमारा नाम ही बीपीएल म� नह& है  बीपीएल और एपीएल का भेद खAम हो और 8य ूप�शन 3क7म आये,
एक राK+ीय प�शन योजना चलने जा रही है  वह राK+ीय प�शन योजना चले, िजसम� िकसान� को और आम बढ़ू� को, इस देश के तमाम बढ़ू� को सामािजक सुर#ा,
प�शन क7 �यव3था होनी चािहए  म% यह सवाल उठाना चाहता ह' ं

महोदय, दूसरी बात यह ह ैिक यह देखा जाये िक इस देश म� अभी तक 15.4 लाख करोड़ ]पया प�शन का पसैा जमा है  िजस पर दुिनया भर के पूजंीपितय�, मOटी



नेशनल क7 आखं लगी ह9ई ह ैिक कैसे झपट�, कैसे झपट�? शेयर बाजार म� इस सबको लगा द�गे, आज हालत खराब ह,ै ]पये का अवमूOयन, अभी हालत खराब हो
रही ह,ै ]पये का अवमूOयन हो रहा ह,ै कर� ट अकाउंट डेफ7िसट बढ़ गया, िफ3कल डेफ7िसट बढ़ गया  इस शेयर बाजार म� गड़बड़ हो जायेगा तो गरीब को प�शन, बढ़ू�
को प�शन कहां से िमलेगा  उसका 6या होगा, जो आप उसे बाजार पर िनभ�र कर रहे ह%, पहले उसका अपना पसैा था, प�शन िमलती थी, उस पर िनभ�र करता था  अब
ये कहते ह% िक उसको म% पूजंी िनवेश कर दूंगा, यिद उसका कुछ ठीक िनवेश हो जायेगा तो ठीक ह,ै लेिकन अगर कह& शेयर बाजार गड़बड़ा गया तो िफर उसका
6या होगा? यह जोिखम वाला काम ह,ै इसीिलए ये सब वामपंथी लोग जोर लगाये ह9ए ह%, आप लोग कमजोर 6य� पड़ रहे ह%, हम लोग देखने के िलए ह%  विकj ग
6लॉस, जो काम करने वाले मेहनतकश लोग ह%, हम उसके प# म� ह%  उनका संगठन ह,ै वे लोग लड़ाई क7 तयैारी मे ह%  इसिलए हम� दबना नह& है  विकj ग 6लास के
जो काम करने वाले लोग ह% और आम आदमी िजसको कोई देखने वाला नह& ह,ै उसके िलए हम यह लड़ाई जारी रख�गे और हम छोड़ने वाले नह& है  मOटीनेशनल
कंपिनय� के मा"यम से िवदेश� म� भी जहाँ यह लाग ूह9आ ह,ै वहाँ 6या फायदा ह9आ ह?ै वहाँ भी घाटा ही घाटा ह9आ है  इसिलए अभी जो ि3थित हो गई ह,ै तमाम लोग
आशंिकत ह%, परेशान ह%, िचि8तत ह% िक कैसे यह होने जा रहा ह ैऔर इतने वषI से, 2003 म� जब 8य ूप%शन 3क7म लाग ूह9ई, दस वषI तक बीच म� 6या ह9आ - कोई
काननू ही नह& था  अब ये काननू ला रहे ह% िक हम उसका प+ािधकरण बनाएँगे तो तीन फुलटाइमर रह�गे और तीन हा...(�यवधान) िमल गए, एंटी विकj ग 6लास ह%,
िमल ही जाएँगे  ...(�यवधान) जो काम करने वाला आदमी ह,ै आम आदमी ह,ै गरीब आदमी ह,ै िकसी भी हालत म� हम उसका ही प# ल�गे  पूजँीपित, शेयर वाला या
इधर-उधर करने वाले के िखलाफ़ हम ह%  िकसान क7 प%शन भी हो जानी चािहए  िकसान� और बढ़ेू, सबक7 ये प%शन होनी चािहए, एक �यापक प%शन योजना सरकार
लाग ूकरे, यही हमारा कहना है

 

SHRI NAMA NAGESWARA RAO (KHAMMAM): Mr. Chairman, Sir, I thank you for giving me this opportunity to speak on
Pension Fund Regulatory and Development Authority Bill, 2011.

सभापित जी, इस िबल के अंदर जो 3टेकहोOडस� ह%, मुRयतः जो इंSलाइज़ ह%, उन 3टेक होOडस� के अगे83ट म�, उन 3टेक होOडस� को कॉि8फड8ैस म� न लेकर उन
लोग� के अगे83ट यह िबल सरकार ला रही है  इतने महAवपणू� िबल के संबंध म� सभी 3टेकहोOडस� क7 इनवॉOवम%ट चािहए थी, सबके साथ िडसकस करना चािहए
था  सोशल िस6य2ूरटी के िलए िमिनमम इनकम िस6य2ूरटी क7 ज़]रत थी, मगर यह सब इसम� कंिसडर नह& िकया  इस िबल म� सिै8सिटव प%शन फंड को
3पकुैलेशन शेयर माकX ट म� अलाऊ करने के िलए प+ावधान िकये गये ह% और वह भी िबना गारंटीड 2रटन� के  एक तरफ से जो भी इनव3ैट कर रहे ह%, उसके िलए 2रटन�
क7 6या गारंटी रहेगी, ये शNद सबके िलए अलाउड ह%, मगर इस प%शन िबल म� गारंटी का कोई प+ोिवज़न नह& है  िज़8दगी भर नौकरी करके, 2रटायर होने के बाद
ओOड एज म� प%शन पर जो उस इंSलॉई को जीना था, उसक7 प%शन के िलए जो पसैा ह,ै अगर वह शेयर माकX ट म� रहेगा और शेयर माकX ट कॉलSैस होगा या शेयर
माकX ट म� िजसम� इनव3ैट िकया ह,ै उसम� अगर 2रट8स� नह& ह%, जो इनव3ैट िकया, वह भी डूब जाने से सरकार 6या करेगी? उसक7 गारंटी 6या ह?ै इसिलए िमिनमम
गारंटी प+ोवाइड करनी चािहए  उसी तरह से अनआग�नाइ^ड स6ैटर के िलए कोई प+ोिवज़न नह& है  इसम� िसफ�  10-12 परस�ट का कवरेज हो रहा ह,ै बाक7
अनआग�नाइ^ड स6ैटर क7 कवरेज नह& है  और भी इंपॉटr8ट बात ह ैिक ओOड एज िकसान के बारे म� कुछ भी नह& है

17.00 hrs.

ओOड ऐज िकसान जो एक ऐज के बाद खेती नह& कर सकता ह,ै उसके िलए भी प+ोिवजन होना चािहए  िकसान के बारे म� यह लोग िबलकुल नह& सोच रहे
ह%  जो िकसान अपना काम नह& कर पाता, जो िजंदगी भर खेत म� काम करके परेू देश के लोग� को वे लोग िखलाते ह%  ऐसे िकसान के िलए इस प�शन िबल म� कुछ
प+ोिवजन होना चािहए  इसम� जो भी 2रटन� आएगा, उसम� इ8कम ट6ैस का प+ोिवज़न है  इसको िनकाल देना चािहए  उसके साथ-साथ िमनीमम गार8टी का ए[योर� स
इसम� िमलना चािहए  यह सब एम�डम�ट करने के िलए आपके मा"यम से इस गवन�म�ट को िडमाsड करते ह9ए, इस िबल का हम लोग िवरोध करते ह%

 

 

SHRI NARAHARI MAHATO (PURULIA): Thank you Chairman, Sir for giving me this opportunity to participate in the Pension
Fund Regulatory Development Authority Bill. A number of Members have participated in the discussion on the Bill.

17.01 hrs. (Shri Arjun Charan Sethi in the Chair)

Today, crores of employees throughout the country are looking at the Parliament.  I am surprised to find that the
Government has brought forward the PFRDA Bill for discussion in the House and the principal Opposition Party is supporting
the hon. Finance Minister in this move.

Sir, I would say that pension is the social security of an employee who has served the nation for more than 30 years.
In the old age, pension is the only source of one's living. I wonder what was the necessity of bringing this Bill before the
House? This Bill had come up before the House in 2003 when NDA was in power.  Ten years later this Bill is again before
the House. Earlier also, when the Left supported the UPA-1 Government, we opposed this Bill. Pension is the social security
of the Central and State Government employees as also the public sector employees. This Bill is very harmful to the future
of these employees. The people of our nation are looking at what harm the Government and the principal Opposition are
doing to the future of the employees of our country.

I conclude my speech by saying that I oppose the Pension Fund Regulatory Development Authority Bill.



*DR. THOKCHOM MEINYA (INNER MANIPUR): Sir, I rise to support this important Bill, namely, The Pension Fund
Regulatory and Development Authority important Bill, 2011. It is a move in the right direction. After passing this Bill the
Interim Pension Fund Regulatory and Development Authority will now become a statutory permanent Authority. This
Authority will promote, develop and regulate the National Pension System which was earlier known as New Pension
System. Interim Authority was set up in 2003 by a Government Notification. This Interim Authority could not be regularized
this authority and make it a statutory body.

Sir, I believe that the entire House would like to extend and expand the scope of the National Pension System. We would like to
provide social and income security to all the senior citizens of this country. The present number of subscribers is about 25 lakhs.
We need to further popularize this Pension System. We may urge upon the States and Union Territories to encourage this
National Pensoin System.

Sir, in times to come, we have to ensure social security and income security to all our senior citizens.  In this respect we
may look at the American model of social security for elderly citizens.

At present, I would like to request the hon. Finance Minister to fix the annuity amount at 50% not at 40% - that will ensure
better pension for our senior citizens.

I believe all of us know the history of this Bill. It is a long pending Bill of 2005 and it has gone through the Departmentally
Related Standing Committee. Important recommendations of the Committee have been incorporated − for instance,
emergency withdrawal and cap on foreign investment, etc. and it is not a controversial Bill. I hope all of us will support this
important piece of legislation; let us pass this Bill in one voice.

Last but not the least, I whole heartedly support the Bill which is brought by our hon. Finance Minister Shri P.
Chidambaramji.

 

 

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Mr. Chairman, I am grateful to the hon. Members, 15 of them, who
have participated in this discussion on the Pension Fund Regulatory and Development Authority Bill.

Sir, this Bill was first introduced in 2005.  It was once reported by the Standing Committee on Finance chaired, at that time,
by Maj. Gen. (Retd.) Khanduri. The Standing Committee favourably reported the Bill. There were one or two dissent notes,
mainly from the Left Parties. That Bill lapsed with the dissolution of the Lok Sabha.

The Bill was again re-introduced in 2011 and this is one of the rare Bills that went through another Standing
Committee procedure. This time, the Standing Committee was chaired by Mr. Yashwant Sinha.  This Committee also
favourably reported the Bill. There was only one Member who dissented to the Standing Committee's report. The point I
wish to make is that, at least, in the Standing Committee, there was very wide consensus for the Bill except one dissenting
voice to the Bill that is now under consideration.

Secondly, when my friend, Shri Nishikant Dubey, spoke, I thought he will take credit for the fact that the interim
PFRDA was actually notified by Shri Vajpayee's Government in October 2003.

SHRI NISHIKANT DUBEY : I said that.

SHRI P. CHIDAMBARAM:  That may have been lost in translation. The notification was made on 22.12.2003 and the New
Pension Scheme came into force from 1.1.2004. So, when the UPA Government took office, the Scheme had come into force
and all Government servants recruited after 1.1.2004 are covered by the New Pension Scheme. Every Government servant
in service prior to 1.1.2004 is under the old scheme. Nobody is affected, nobody is complaining and they are not aggrieved.

The Government servants who were recruited after 2004 have been recruited with the clear stipulation that pension will be
under the New Pension Scheme. To the best of my knowledge − I have been in the Finance Ministry earlier for some time
and now again − I think by and large the Government servants have come to accept the fact that the New Pension Scheme
is, in the long run, a beneficial Scheme. They may begin to earn pension only 28 or 29 years after they join service.

There are one or two other developments on which I thought I should comment. I know Shri T.K.S. Elangovan and Dr.
Raghuvansh Prasad Singh have some reservations. But the point is, the 2005 Cabinet which approved the Bill, had Dr.



Raghuvansh Prasad Singh as a member. He was the member of the Cabinet which approved this Bill. Shri Elangovan's Party
had many members in the Cabinet which approved this Bill. Therefore, I suppose that memories are short. I acknowledge
and I respect their right to express their concerns. But when it comes to supporting the Bill finally, I have no doubt in my
mind that our colleagues will support us in this Bill.

Actually, what you must remember is that you cannot turn back the clock. Twenty-six States have already joined the NPS.

For example, Shri Semmalai opposed the Bill. But I want to remind him that Tamil Nadu also, by a Notification made on 6 th

of August, 2003, joined the New Pension Scheme with effect from 1.4.2003. It is hardly necessary for me to point out who
was in Government in Tamil Nadu in 2003. Therefore, 26 States have already joined the NPS.

I will give you presently the number of employees who have joined the NPS. Today, the States have 17,76,973 subscribers.
The cumulative contribution of the Central Government, the State Government and other NPS-like subscribers runs to Rs.
34,965 crore. ...(Interruptions) All I am pointing out is, I assume that the State Governments take a decision after a most
careful consideration, after considering it in their State Cabinet. The State Governments were not obliged to join. They
joined voluntarily. Only for the Central Government employees, it is mandatory from 1.1.2004. Twenty-six State
Governments have joined. Total number of subscribers of the Central Government is 12,01,636; of State Governments, as

on 14th of August, it is 17,76,973; of the private sector, it is

2,57, 754; in NPS-lite Schemes, like Swalamban and similar Schemes, it is 20,46,849. The total is 52,83,212. The total asset
under the management is Rs. 34,965 crore.

Now, the Standing Committee made a number of recommendations. I have accepted all except one. I think some one here
quoted the wrong recommendation and alleged that we have not accepted that. That is not correct. The only
recommendation that we are not able to accept is the Standing Committee said that we must allow a re-payable advance;
now, that would convert the NPS into a current account or even a over-draft account. That is not the purpose of the NPS.
The purpose of the NPS is, at the end of his or her career, a man or a woman must have a large amount of money, a
cumulative amount, so that forty per cent of that is mandatory annuitisation so that they will get an annuity as pension and
the remaining sixty per cent can be taken as lump-sum. This 40 per cent mandatory annuitization is also a minimum. If you
want, the entire accumulation can be used for annuitization. We have accepted all the recommendations. In my opening
Statement which I made, which many Members may not have heard because of an extra decibel level at that time, I had
made it clear. I think all the recommendations of the Standing Committee have been accepted but for one. Only this one
recommendation we have not been able to accept and I have given you the reasons.

The NPS actually offers a wide choice, as Shri Mahtab has pointed out. In fact, he was even advancing the other argument:
"Why are you placing restrictions? Why do you not allow full freedom of choice?" Now, we think that at the current stage of
development of the pension market and the current stage of development of the bond market, the equity market and the
other instruments of investment, we should strike a balance. We have, therefore, struck a balance. There are clear
restrictions on how much can be invested in the equity market, the e-market; how much can be invested in the Government
bond market, the G-market; and how much can be invested in the C-market, the corporate bond market. The bond market
is relatively under-developed in India. Therefore, we have to have this balance. But we have allowed the employees to have
a choice that they would like all their money to be invested only in Government bonds. That has been allowed. We have
also said that if you want an assured return, then the Authority will notify which are the schemes which are promising an
assured return and you can then choose saying : "my money shall be invested only in the assured returns." So, every single
recommendation of the Standing Committee which has a bearing on risk, which has a bearing on capacity to take risk, has
been accepted. I think this is the way the legislation should be made. Government indeed makes legislation but
Government is not the repository of all the wisdom. When it goes to a Standing Committee with opposition parties
members on it, which Committee is chaired by a Member of the Opposition party, when Government receives their advice,
when we find that there is merit in what they are saying, we accept it. After all, we represent the different shades of
opinion of about 130 crore people. So, when we get these recommendations, we are willing to accept. That is how, I
believe, legislation should be made. This is a good example of how legislation should be made. It was notified by a previous
Government; the Bill was introduced by a new Government; again re-introduced by the second UPA Government; it went to
two Standing Committees chaired by two distinguished Members of the Opposition. Then, we have accepted suggestions
and now we have reached a very broad consensus.

I think while I have heard all of you, I take your advice seriously for future guidance. The PFRD Authority is sitting in
the Gallery. He must have listened to you very carefully; he must have noted your views. We will ensure that the NPS is
improved; made more secure and made more attractive for the subscribers.



Sir, I do not wish to make a long speech. The point I am trying to say is that the NPS has been there with us for nine years.
We have a non-statutory Authority today and that is not good. A sum of Rs.35,000 crore should not be managed by a non-
statutory Authority. It must be managed by a statutory Authority. All that this Bill does is to make the non-statutory
Authority a statutory Authority. Now, he has legal powers. He can take action; he can pull up people, he can punish people,
he can fine people and he can impose penalties. That power was not available so far.  Now, we have got a statutory
Authority.

So, with these words, I commend this Bill. I am grateful to all the hon. Members....(Interruptions)

श�ी ह-.मदवे नारायण यादव (मधबुनी): िकसान� के िलए भी प�शन क7 �यव3था क2रए

SHRI P. CHIDAMBARAM: Sir, many suggestions have been made which are outside the scope of this Bill. We have  got this
Swavalamban Scheme introduced by my distinguished predecessor. ...(Interruptions) The Swavalamban Scheme has been
introduced. The Swavalamban Scheme is attracting a large number of people. The Government makes a contribution. As
they make a contribution of Rs.1000, the Government makes a contribution. It has to still gain currency. It has to be
popularized more. We will do so. But the Old Age Pension is not under this Scheme. That is a separate Scheme. That is a
very different Scheme. This is a Scheme which is now accepted world-wide, namely, " a Defined Contribution". "Save for
your pension as you earn during your career." That is the motto under which all the Schemes around the world are
converging. You save as you earn. So, as you earn, you save, not for the current period but you save for your retirement.

 

So you save, accumulate over a period of time; the accumulation is managed by professionals; the accumulation adds to
the total of your total wealth. At the time of retirement, that wealth is available for an annuity which will give you an
assured pension every month for the rest of your life. That is the principle under which this has been formed. I am grateful
to hon. Members. All other pension schemes which are there − old age pension, or some other pension scheme − they are
outside this Act. They will be dealt with by the Ministry or Department concerned; we can make improvements there. For
example, there are many other schemes. This is about people who have got a regular income, who can earn. As they earn
today, they have got Current Account; they have got Savings Bank Account; some of them have got the Fixed Deposit
Account. But they have no saving which actually matures at the time of retirement. Therefore, accumulation for pension is
the way to save for retirement. That is what this scheme has introduced − on the day of retirement, there is a lump sum.
Forty per cent of it is mandatory annuitisation but you can annuitise the entire 100 per cent, it will give you a larger
annuity. You can also take a lump sum out of that.

With these words, Sir, I commend the Bill. I am grateful to the hon. Members for the support, and I request that all hon.
Members, irrespective of the reservations they may have expressed, which I respect, I acknowledge, please move this Bill
so that this Bill is passed.

MR. CHAIRMAN : Now, motion for consideration of the Bill. The question is:

"That the Bill to provide for the establishment of an authority to promote old age income security by
establishing, developing and regulating pension funds, to protect the interests of subscribers to schemes of
pension funds and for matters connected therewith or incidental thereto be taken into consideration."

 

The motion was adopted.

 

MR. CHAIRMAN: The House will now take up clause by clause consideration of the Bill. The question is:

"That clauses 2 and 3 stand part of the Bill."
 

The motion was adopted.
Clauses 2 and 3 were added to the Bill

 



Clause 4 Composition of Authority

MR. CHAIRMAN: Hon. Minister, to move Amendment No. 3 to Clause 4 of the Bill.

Amendment made:

Page 3, lines 29 and 30, for "experience in economics, finance, law or administrative matters", substitute
"experience in economics or finance or law". (3)

(Shri P. Chidambaram)

 

MR. CHAIRMAN: The question is:

 

"That clause 4, as amended, stand part of the Bill."
 

The motion was adopted.
 

Clause 4, as amended, was added to the Bill.
Clauses 5 to 19 were added to the Bill.

 

Clause 20 National Pension System

 

MR. CHAIRMAN: Now, the hon. Minister to move Amendment No.4 to Clause 20 of the Bill.

Amendment made:

Page 11, for lines 28 and 29, substituteâ€”
 
"(b) withdrawals, not exceeding twenty-five per cent of the contribution made by the subscriber, may be
permitted from the individual pension account subject to the conditions, such as purpose, frequency and limits,
as may be specified by the regulations;". (4)

(Shri P. Chidambaram)

MR. CHAIRMAN: Hon. Minister, to move Amendment No. 5 to Clause 20 to the Bill.

SHRI P. CHIDAMBARAM: Sir, I beg to move:

 

Page 11, for lines 33 and 34, substituteâ€”
 
"Provided thatâ€”
 
(a)   the subscriber shall have an option of investing up to hundred per cent of his funds in Government

Securities; and
(b)   the subscriber, seeking minimum assured returns, shall have an option to invest his funds in such

schemes providing minimum assured returns as may be notified by the Authority;". (5)

 

MR. CHAIRMAN: Shri Bhartruhari Mahtab, are you moving your amendment?

 

SHRI BHARTRUHARI MAHTAB (CUTTACK): Yes, I beg to move:

That in the amendment proposed by Shri P. Chidambaram and printed as

Sl. No. 5 in List 1 of amendments,--



 

after "minimum assured returns as may be notified by the Authority;"

insert "Provided further that the rate of minimum assured return
shall not be less than the rate of interest for the time being
payable on the deposits under the Employees' Provident
Funds Scheme framed under the Employees' Provident

Funds and Miscellaneous Provisions Act, 1952;". (14)

 

I am moving Amendment No.14 to Clause 20 where I had mentioned that relating to the Amendment that has been
moved by the hon. Minister to specify because − provided further − this is my amendment, that after minimum assured
returns as may be notified by the authority. Of course this was discussed. ...(Interruptions)

MR. CHAIRMAN: Hon. Minister has already replied to your to your points.

SHRI BHARTRUHARI MAHTAB : No, he has not specified. My amendment is − provided further that the rate of minimum
assured return shall not be less than the rate of interest for the time being payable on the deposits under the Employees
Provident Funds Scheme framed under the Employees' Provident Fund and Miscellaneous Provisions Act, 1952. That is my
amendment and I move this amendment.

MR. CHAIRMAN : Hon. Minister, do you want to say anything on this?

SHRI P. CHIDAMBARAM: Mr. Chairman, Sir, the Government bond gives a return and everybody knows that the best return
given on any bond is the Government bond and that is the assured return. Now, how can I stipulate today that the return
will be more than this or less than that? At any given time, the Government bond's return is known and it is notified
everyday. So, a person can always choose that his money should only be in Government bonds and that is the end of the
matter.

MR. CHAIRMAN : So, Mr. Mahtab, are you withdrawing your amendment?

SHRI BHARTRUHARI MAHTAB : No, I am not withdrawing. I want a division on this amendment.

MR. CHAIRMAN : I shall now put Amendment No. 14 moved by Shri Bhartruhari Mahtab to the vote of the House.

The question is:

That in the amendment proposed by Shri P. Chidambaram and printed as

Sl. No. 5 in List 1 of amendments,--

 

after "minimum assured returns as may be notified by the Authority;"

insert "Provided further that the rate of minimum assured return
shall not be less than the rate of interest for the time being
payable on the deposits under the Employees' Provident
Funds Scheme framed under the Employees' Provident
Funds and Miscellaneous Provisions Act, 1952;". (14)

 

I think 'Noes' have it.

SHRI BHARTRUHARI MAHTAB : Sir, 'Ayes' have it. I want division.

MR. CHAIRMAN : Let the Lobbies be cleared--

Now, the Lobbies have been cleared.

The question is:



That in the amendment proposed by Shri P. Chidambaram and printed as

Sl. No. 5 in List 1 of amendments,--

 

after "minimum assured returns as may be notified by the Authority;"

insert "Provided further that the rate of minimum assured return
shall not be less than the rate of interest for the time being
payable on the deposits under the Employees' Provident
Funds Scheme framed under the Employees' Provident

Funds and Miscellaneous Provisions Act, 1952;". (14)

 

The Lok Sabha divided:

DIVISION No. 1 AYES 17:34 hrs.
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MR. CHAIRMAN: Subject to correction,* the result of the Division is:

Ayes: 32

Noes: 202

The motion was negatived.

MR. CHAIRMAN: The question is:

Page 11, for lines 33 and 34, substituteâ€”
 
"Provided thatâ€”
 
(a)   the subscriber shall have an option of investing up to hundred per cent of his funds in Government

Securities; and

 

(b)   the subscriber, seeking minimum assured returns, shall have an option to invest his funds in such
schemes providing minimum assured returns as may be notified by the Authority;". (5)

The motion was adopted.

 

MR. CHAIRMAN: Shri Basu Deb Acharia, are you moving your Amendment No. 11 to Clause 20?

SHRI BASU DEB ACHARIA : Yes, Sir, I am moving.  It is a very important amendment. My amendment is that minimum
guaranteed pension shall not be less than the pension under the existing defined pension scheme available to the Central
Government employees; restore back to the existing pension system. This is very important.

MR. CHAIRMAN: Hon. Minister has already replied to the debate.



SHRI BASU DEB ACHARIA : I beg to move:

 

Page 11, for lines 39 and 40,--

substitute "(g) minimum guaranteed pension shall not be less than the pension under the existing defined
pension system available to the Central Government employees appointed before the 1st day of January, 2004
and referred to in clause (d) of sub-section (3) of section 12;". (11)

MR. CHAIRMAN: You are entitled to move your amendment, no doubt, but the hon. Minister has already replied to the
debate in detail and he has already mentioned this point also.

SHRI BASU DEB ACHARIA : He has not replied to this particular amendment. I cannot accept his amendment.

MR. CHAIRMAN: I shall now put Amendment No. 11 to Clause 20 moved by Shri Basu Deb Acharia to the vote of the
House.

 

SHRI BASU DEB ACHARIA : Sir, I want a division.

MR. CHAIRMAN: The Lobbies have already been cleared.

The question is:

Page 11, for lines 39 and 40,--

substitute "(g) minimum guaranteed pension shall not be less than the pension under the existing defined
pension system available to the Central Government employees appointed before the 1st day of January, 2004
and referred to in clause (d) of sub-section (3) of section 12;". (11)

 

The Lok Sabha divided:

DIVISION No. 2 AYES 17:37 hrs.
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MR. CHAIRMAN: Subject to correction*, the result of the Division is:

Ayes: 31

Noes: 204

The motion was negatived.

MR. CHAIRMAN: The question is:

"That clause 20, as amended, stand part of the Bill."

Clause 20, as amended, was added to the Bill.

Clauses 21 and 22 were added to the Bill.

Clause 23 Pension Funds

Amendment made:

Page 12, for lines 38 and 39, substitute −



"Provided that at least one of the pension funds shall be a Government company.". (6)

(Shri P. Chidambaram)

 

MR. CHAIRMAN: Shri Basu Deb Acharia, are you moving your Amendment No. 12 to Clause 23?

SHRI BASU DEB ACHARIA : Yes, Sir, I am moving my Amendment.  My amendment is, all the pension fund shall be
Government companies. There is an amendment by the Minister that there will be one Government company. My
amendment is all the companies should be Government companies.

I beg to move:

Page 12, line 38, −

for "at least one of the pensions fund shall be a

Government company"

 

substitute "all the pensions fund shall be Government

companies". (12)

 

MR. CHAIRMAN: I shall now put Amendment No. 12 to Clause 23 moved by Shri Basu Deb Acharia to the vote of the
House.

The amendment was put and negatived.

 

MR. CHAIRMAN: The question is:

"That clause 23, as amended, stand part of the Bill."

The motion was adopted.

Clause 23, as amended, was added to the Bill.

 

 

Motion Re: Suspension of Rule 80 (i)

MR. CHAIRMAN: Hon. Minister to move the motion.

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Sir, I beg to move:

"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha
in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to the Government amendment No. 7 to the Pension
Fund Regulatory and Development Authority Bill, 2011, and that this amendment may be allowed to be
moved."

 

MR. CHAIRMAN: The question is:

"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha
in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to the Government amendment No. 7 to the Pension
Fund Regulatory and Development Authority Bill, 2011, and that this amendment may be allowed to be
moved."



The motion was adopted.

 

New Clause 23A 'Certain restrictions on foreign

companies or individual or

association of persons.

 

MADAM SPEAKER: Hon. Minister to move Amendment No.7.

SHRI P. CHIDAMBARAM: I beg to move:

Page 12, after line 44, insertâ€”

23A. The aggregate holding of equity shares by a foreign company either by itself or
through its subsidiary companies or its nominees or by an individual or by an association of
persons whether registered or not under any law of a country outside India taken in
aggregate in the pension fund shall not exceed twenty-six per cent of the paid-up capital of
such fund or such percentage as may be approved for an Indian insurance company under
the provisions of the Insurance Act, 1938, whichever is higher.

 

Explanation. − For the purposes of this section, the expression "foreign company" shall have the
meaning assigned to it in clause (23A) of section 2 of the Income-tax Act, 1961.'. (7)

 

MR. CHAIRMAN : Shri Bhartruhari Mahtab, are you moving your Amendment No. 15 to New Clause 23A?

SHRI BHARTRUHARI MAHTAB : Yes, Sir. I would like to move my amendment and I also want to say something.

Mr. Chairman, Sir, this is an amendment to the amendment that has been moved by the Finance Minister today.  Here, I
want to omit the last part of the sentence. His amendment says that the aggregate holding of equity shares by a foreign
company either by itself or through its subsidiary companies or its nominees or by an individual or by an association of
persons whether registered or not under any law of a country outside India taken in aggregate in the pension fund shall not
exceed twenty-six per cent of the paid-up capital of such fund. Up to this point, I agree. My amendment is regarding the
line which follows this sentence. My amendment is that you delete the wordings which follow this sentence. Do not tag it
with the insurance sector. I agree that you need foreign capital ...(Interruptions) Let me complete, Sir.

MR. CHAIRMAN: The hon. Minister is to reply.

SHRI BHARTRUHARI MAHTAB : I know that but let me complete. I have a right to express my opinion. I have a right to
express my interest. ...(Interruptions) Sir, please see the Rule book. I do not have to remind the Members who are going to
express themselves in a way but I will be demanding a division on this because I want a cap on FDI. Do not relate it
because this will relate to further difficulty.  When the insurance sector FDI will increase to 49 per cent, here you will get a
provision that you will increase it to 49 per cent. My point is that as in the insurance sector a commitment was given by the
then Government to keep it at 26 per cent, restrict it at 26 per cent, and do not tag it with the insurance sector.  That is my
amendment.

I beg to move:

That in the amendment proposed by Shri P. Chidambaram and printed as Sl. No. 7 in List 1 of amendments,â€”

 

omit "or such percentage as may be approved for an Indian insurance company under the provisions of the
Insurance Act, 1938, whichever is higher.". (15)

 

 
4 of 1938

 
 

 
43 of 1961



 

SHRI P. CHIDAMBARAM: Sir, I assume that the hon. Member has read the Report of the Standing Committee.  It is the
Standing Committee which said, in 2005, and I quote:

"The Committee is of the view that the decisions relating to permitting FDI in the pension sector and
deployment of pension funds should in no way be in variance with the related provisions applicable to the
insurance sector."

 

The Insurance Act provides today 26 per cent. So, what we have provided in the Pension Act is the same as provided in the
Insurance Act. If the Insurance Act is amended by Parliament, what we are saying is that amended ratio will also apply to
pension. This is introduced on the basis of the Standing Committee's recommendation. The Standing Committee's
recommendation had only one dissenting Member and nobody dissented to this recommendation. So, what we are doing is
to make it absolutely clear that pension will follow insurance. ...(Interruptions)

PROF. SAUGATA ROY (DUM DUM): We have opposed to FDI both in pension and insurance. ...(Interruptions)

MR. CHAIRMAN: It would not go on record.

(Interruptions) â€¦*

MR. CHAIRMAN: Shri Mahtab, please sit down. You have already moved the amendment and made a speech also.

...(Interruptions)

SHRI P. CHIDAMBARAM: Let us put it to vote. ...(Interruptions)

MR. CHAIRMAN: I shall now put Amendment No. 15 to the New Clause 23A moved by Shri Bhartruhari Mahtab be adopted.

SHRI BHARTRUHARI MAHTAB : Sir, I want a division.

 

SHRI P. CHIDAMBARAM: All right....(Interruptions) His amendment does not do away with FDI. ...(Interruptions)

 

 

 

 

 

 

MR. CHAIRMAN: Now, the Lobbies have already been cleared.

The question is:

That in the amendment proposed by Shri P. Chidambaram and printed as Sl. No. 7 in List 1 of amendments,â€”

 

omit "or such percentage as may be approved for an Indian insurance company under the provisions of the
Insurance Act, 1938, whichever is higher.". (15)

 

The Lok Sabha divided:
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Verma, Shrimati Usha

Vishwanath Katti, Shri Ramesh

Viswanathan, Shri P.

Vyas, Dr. Girija

Wakchaure, Shri Bhausaheb Rajaram

Yadav, Shrimati Dimple

Yadav, Shri Dinesh Chandra
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Yadav, Shri Anjankumar M.

Yaskhi, Shri Madhu Goud

MR. CHAIRMAN : Subject to correction*, the result of the Division is:

Ayes: 40

Noes: 198

The motion was negatived.

 

MR. CHAIRMAN: I shall now put Amendment No. 7 for adding a New Clause No. 23A moved by Shri P. Chidambaram, to the
vote of the House

The question is:

Page 12, after line 44, insertâ€”

23A. The aggregate holding of equity shares by a foreign company either by itself or
through its subsidiary companies or its nominees or by an individual or by an association of
persons whether registered or not under any law of a country outside India taken in
aggregate in the pension fund shall not exceed twenty-six per cent of the paid-up capital of
such fund or such percentage as may be approved for an Indian insurance company under
the provisions of the Insurance Act, 1938, whichever is higher.

 

Explanation. − For the purposes of this section, the expression "foreign company" shall have the
meaning assigned to it in clause (23A) of section 2 of the Income-tax Act, 1961.'. (7)

 
The motion was adopted.

MR. CHAIRMAN: The question is:
"That New Clause 23A be added to the Bill."

The motion was adopted.
New clause23A was added to the Bill.

Clause 24 to 43 were added to the Bill.

 

 
4 of 1938

 
'Certain
restrictions
on foreign
companies or
individual or
association
of persons.

 
43 of 1961



Clause 44 Establishment of Pension

Advisory Committee

 

Amendment made:

 

Page 18, for lines 40 and 41, substituteâ€”

 

"(4) The objects of the Pension Advisory Committee shall be to advise the Authority on matters relating to the
making of the regulations under section 51.

 

(5) Without prejudice to the provisions of sub-section (4), the Pension Advisory Committee may advise the Authority
on such matters as may be referred to it by the Authority and also on such matters as the Committee may deem
fit.". (8)

(Shri P. Chidambaram)

 

 

MR. CHAIRMAN: Shri Basu Deb Acharia, are you moving your Amendment No. 13 to Clause 44?

SHRI BASU DEB ACHARIA : Yes, Sir, I am moving my Amendment.

I beg to move:

Page 18, line 35,--

after "associations,"

insert "unions,". (13)

 

MR. CHAIRMAN: I shall now put Amendment No. 13 to Clause 44 moved by Shri Basu Deb Acharia, to the vote of the
House.

The amendment was put and negatived.

MR. CHAIRMAN: The question is:

"That clause 44, as amended, stand part of the Bill."

The motion was adopted.

Clause 44, as amended, was added to the Bill.

Clauses 45 to 50 were added to the Bill.

 

Clause 51 Power to make regulations

Amendment made:

Page 20, after line 39, insertâ€”

"(fa)the conditions of its purpose, frequency and limits for withdrawals from individual pension account referred to in
clause (b) of sub-section (2) of section 20;



 

(fb) the conditions subject to which the subscriber shall exit from the National Pension System referred to in clause
(h) of sub-section (2) of section 20;

 

(fc) the conditions subject to which the subscriber shall purchase an annuity referred to in clause (i) of sub-section
(2) of section 20;". (9)

(Shri P. Chidambaram)

MR. CHAIRMAN: The question is:

"That clause 51, as amended, stand part of the Bill."

The motion was adopted.

Clause 51, as amended, was added to the Bill

Clauses 52 to 55 were added to the Bill.

 

Clause 1 Short title, extent and commencement

Amendment made:

Page 1, line 6, for "2011", substitute "2013". (2)

(Shri P. Chidambaram)

MR. CHAIRMAN: The question is:

"That clause 1, as amended, stand part of the Bill."

The motion was adopted.

Clause 1, as amended, was added to the Bill.

 

Enacting Formula

Amendment made:

Page 1, line 1, for "Sixty-second", substitute "Sixty-fourth". (1)

(Shri P. Chidambaram)

MR. CHAIRMAN: The question is:

"That the Enacting Formula, as amended, stand part of the Bill."

The motion was adopted.

The Enacting Formula, as amended, was added to the Bill.

The Long Title was added to the Bill.

 

MR. CHAIRMAN: Hon. Minister to move that the Bill, as amended, be passed.

SHRI P. CHIDAMBARAM : Sir, I beg to move:

"That the Bill, as amended, be passed."



MR. CHAIRMAN: Motion moved:

"That the Bill, as amended, be passed."

PROF. SAUGATA ROY : Sir, I want to speak. In the third reading, one speaks only against the principle of the Bill. Our Party
is not satisfied with the Bill as it has come, because it jeopardizes the social security of the salaried class. Instead of
protecting or giving social security to the unorganized sector, what it is doing is that  it is partly taking away the security
enjoyed by the Central and State Government employees under the guise of investing monies of the pension fund into the
stock market. This is basically a ploy to boost up the stock market and we are, in principle, opposed to it.

We are also opposed to the introduction of FDI in the pension sector. We do not think that any particular skill is required for
fund management of pension so that we need foreign direct investment to the extent of 26 per cent in the pension sector
or even in the insurance sector. We have always opposed entry of foreign direct investment in the financial sector of the
country because it creates instability in the financial sector and jeopardizes the security of the basic middle classes. Those
who are rich can play the stock market. Those who are middle class like us, cannot play this stock market. After retirement
we want a steady income.

Lastly, I should mention one short point which is not directly related to this. Many people have petitioned. There is a
pension linked to the Employees Provident Fund. This is in a terrible condition as the workers are sometimes getting less
than Rs.500 as pension from the EPF linked pension fund also. I feel that in the EPF linked pension fund, the minimum
pension should be Rs.1000. That is why, on this principle, we shall vote against the Bill when the Motion to moved that that
the Bill be passed is pressed. We shall move for Division on that point.

SHRI BASU DEB ACHARIA : We want Division.

PROF. SAUGATA ROY : We want Division.

MR. CHAIRMAN: The Lobbies are already cleared.

The question is:

"That the Bill, as amended, be passed."

The Lok Sabha divided:

DIVISION No.4 AYES 17. 54 hrs.

 

Agarwal, Shri Jai Prakash

*Angadi, Shri Suresh

*Antony, Shri Anto

Awale, Shri Jaywant Gangaram

*Baalu, Shri T.R.

Baghel, Shrimati Sarika Devendra Singh

Bairwa, Shri Khiladi Lal

Bais, Shri Ramesh

Baite, Shri Thangso

Baitha, Shri Kameshwar

Baliram, Dr.

Bansal, Shri Pawan Kumar



*Basavaraj, Shri G. S

Basheer, Shri Mohammed E.T.

Bhagat, Shri Sudarshan

Bhoi, Shri Sanjay

Biswal, Shri Hemanand

Chacko, Shri P.C.

Chakravarty, Shrimati Bijoya

Chaudhary, Dr. Tushar

Chaudhary, Shri Haribhai

Chauhan, Shri Mahendrasinh P.

*Chidambaram, Shri P.

Chitthan, Shri N.S.V.

Choudhary, Shri Harish

Choudhry, Shrimati Shruti

Choudhury, Shri Abu Hasem Khan

Chowdhary, Shrimati Santosh

*Dasmunsi, Shrimati Deepa

Deka, Shri Ramen

Deo, Shri V. Kishore Chandra

Devi, Shrimati Ashwamedh

Devi, Shrimati Rama

Dhanapalan, Shri K. P.

Dhruvanarayana, Shri R.

Dhurve, Shrimati Jyoti

*Dias, Shri Charles

Dikshit, Shri Sandeep

Dubey, Shri Nishikant

Elangovan, Shri T.K.S.

Engti, Shri Biren Singh

*Ering, Shri Ninong

Gaikwad, Shri Eknath Mahadeo

Gandhi, Shri Rahul

Geete, Shri Anant Gangaram

Ghatowar, Shri Paban Singh



Gogoi, Shri Dip

Gouda, Shri Shivarama

*Handique, Shri B.K.

Haque, Shri Mohd. Asrarul

Hegde, Shri K. Jayaprakash

Hooda, Shri Deepender Singh

Hossain, Shri Abdul Mannan

Hussain, Shri Ismail

Hussain, Shri Syed Shahnawaz

Jain, Shri Pradeep

Jakhar, Shri Badri Ram

Jardosh, Shrimati Darshana

*Jhansi Lakshmi, Shrimati Botcha

Jindal, Shri Naveen

*Joshi, Shri Mahesh

Joshi, Shri Pralhad

*Kachhadia, Shri Naranbhai

Kamal Nath, Shri

Kashyap, Shri Virender

*Kataria, Shri Lalchand

Khandela, Shri Mahadeo Singh

Kharge, Shri Mallikarjun

Khatgaonkar, Shri Bhaskarrao Bapurao Patil

Killi, Dr. Kruparani

Kowase, Shri Marotrao Sainuji

Krishnasswamy, Shri M.

Kumar, Shri Ramesh

*Kumar, Shri Shailendra

Kumari, Shrimati Chandresh

*Kumari, Shrimati Putul

**Kurup, Shri N. Peethambara

Lakshmi, Shrimati Panabaka

Lalu Prasad, Shri

Maharaj, Shri Satpal



Mahato, Shri Baidyanath Prasad

Mahtab, Shri Bhartruhari

*Mcleod, Shrimati Ingrid

**Meena, Shri Namo Narain

*Meghwal, Shri Arjun Ram

Meghwal, Shri Bharat Ram

Meinya, Dr. Thokchom

Mirdha, Dr. Jyoti

Mishra, Shri Govind Prasad

Mohan, Shri P.C.

Moily, Shri M. Veerappa

Mukherjee, Shri Abhijit

Muniyappa, Shri K.H.

Nagpal, Shri Devendra

Naik, Shri P. Balram

Naik, Shri Shripad Yesso

Narah, Shrimati Ranee

Narayanasamy, Shri V.

Natrajan, Kumari Meenakshi

Nirupam, Shri Sanjay

*Ola, Shri Sis Ram

Pal, Shri Rajaram

Pandey, Dr. Vinay Kumar

Patel, Shri Dinsha

Patel, Shri Kishanbhai V.

Patel, Shri R.K. Singh

Patel, Shrimati Jayshreeben

Pathak, Shri Harin

Patil, Shri C.R.

Patil, Shri Pratik

Pilot, Shri Sachin

Pradhan, Shri Amarnath

Punia, Shri P.L.

Purandeswari, Shrimati D.



Purkayastha, Shri Kabindra

Raghavan, Shri M.K.

Rai, Shri Prem Das

*Ramachandran, Shri Mullappally

**Ramasubbu, Shri S.S.

*Rao, Dr. K.S.

Rao, Shri Nama Nageswara

Rathod, Shri Ramesh

Rathwa, Shri Ramsinh

Rawat, Shri Ashok Kumar

Reddy, Shri Gutha Sukhender

Reddy, Shri K.J.S.P

Reddy, Shri K.R.G.

Reddy, Shri S.P.Y.

Ruala, Shri C.L.

**Sachan, Shri Rakesh

Sahay, Shri Subodh Kant

Sanjoy, Shri Takam

Sardinha, Shri Francisco Cosme

Saroj, Shri Tufani

Saroj, Shrimati Sushila

Sayeed, Shri Hamdullah

Selja, Kumari

Shah, Shrimati Mala Rajya Laxmi

*Shanavas, Shri M.I.

*Shariq, Shri S.D.

Shekhar, Shri Neeraj

Shekhawat, Shri Gopal Singh

Shetkar, Shri Suresh Kumar

*Shinde, Shri Sushilkumar

Shivaji, Shri Adhalrao Patil

Sibal, Shri Kapil

Siddeshwara, Shri G.M.

Singh, Dr. Raghuvansh Prasad



Singh, Rajkumari Ratna

Singh, Shri Ajit

Singh, Shri Ganesh

Singh, Shri Ijyaraj

Singh, Shri Jagdanand

Singh, Shri Jitendra

Singh, Shri R.P.N.

Singh, Shri Ratan

Singh, Shri Rewati Raman

*Singh, Shri Sukhdev

Singh, Shri Sushil Kumar

Singh, Shri Uday Pratap

Singh, Shrimati Pratibha

Singla, Shri Vijay Inder

Solanki, Dr. Kirit Premjibhai

Solanki, Shri Makansingh

Suklabaidya, Shri Lalit Mohan

Sule, Shrimati Supriya

Suresh, Shri D.K.

Suresh, Shri Kodikkunnil

Sushant, Dr. Rajan

Swaraj, Shrimati Sushma

Tamta, Shri Pradeep

Tandon, Shrimati Annu

Tanwar, Shri Ashok

Taviad, Dr. Prabha Kishor

Taware, Shri Suresh Kashinath

Tewari, Shri Manish

Thakor, Shri Jagdish

Tharoor, Dr. Shashi

Thirumaavalavan, Shri Thol

Thomas, Prof. K.V.

Tirath, Shrimati Krishna

Tiwari , Shri Bhisma Shankar alias Kushal



Toppo, Shri Joseph

Udasi, Shri Shivkumar

Vardhan, Shri Harsh

Venugopal, Shri K.C.

Verma, Shri Sajjan

Verma, Shrimati Usha

Vishwanath Katti, Shri Ramesh

Viswanathan, Shri P.

Vyas, Dr. Girija

*Wakchaure, Shri Bhausaheb Rajaram

Yadav, Shrimati Dimple

Yadav, Shri Dinesh Chandra

Yadav, Shri Hukmadeo Narayan

Yadav, Shri Anjankumar M.

Yadav, Shri Mulayam Singh

Yaskhi, Shri Madhu Goud

 
 

 

 

 

 

NOES

 

*Acharia, Shri Basu Deb

*Anandan, Shri M.

*Bandyopadhyay, Shri Sudip

Banerjee, Shri Kalyan

Banerjee, Shri Prasun

Barq, Dr. Shafiqur Rahman

*Baske, Shri Pulin Bihari

*Bauri, Shrimati Susmita



*Biju, Shri P.K.

Chaudhary, Shri Arvind Kumar

Das, Shri Khagen

Dasgupta, Shri Gurudas

Dome, Dr. Ram Chandra

Dudhgaonkar, Shri Ganeshrao Nagorao

Haldar, Dr. Sucharu Ranjan

Haque, Sk. Saidul

**Karunakaran, Shri P.

Karwaria, Shri Kapil Muni

**Kumar, Shri P.

**Lingam, Shri P.

*Mahato, Shri Narahari

*Malik, Shri Sakti Mohan

Manian, Shri O.S.

Mitra, Shri Somen

Naskar, Shri Gobinda Chandra

Natarajan, Shri P.R.

Panda, Shri Prabodh

Paul, Shri Tapas

Rajesh, Shri M.B.

Rana, Shri Jagdish Singh

Roy, Prof. Saugata

*Roy, Shri Mahendra Kumar

Roy, Shrimati Shatabdi

Saha, Dr. Anup Kumar

Sampath, Shri A.

Satpathy, Shri Tathagata

Semmalai, Shri S.

Shetti, Shri Raju

Singh, Shri Radhe Mohan

**Sivasami, Shri C.

**Sugumar, Shri K.

*Thambidurai, Dr. M.



Trivedi, Shri Dinesh

Venugopal, Dr. P.

 

 

 

 

MR. CHAIRMAN: Subject to correction*, the result of the Division is:

Ayes: 174

Noes: 33

The motion was adopted.

MR. CHAIRMAN: Now the Lobbies may be opened.

 

 

 

14.30 hrs.

The Lok Sabha re-assembled at Thirty Minutes

past Fourteen of the Clock

 

(Shri P.C. Chako in the Chair)
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